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FURTHER ACTION TAKEN REPORT FILED BY THE DISTRICT
COLL CTOR, SRIKAKULAM IN O.A.No.9 2 of 2O2O. MOST

RESPE CTFULLY SH WETH AS FOLLOW:

1. It is respectfully submitted that, M/s. Gareeb Guide (voluntary organization) has

stated that,. the Organization has filed a representatio n dt.26.12.2}1,7 to the

chief commissioner of Land Administration, A.p., vilayawada and the District

collector, Srikakulam (the said representation was not received in this office)

requesting to alienate the land to an extent of Ac.10.00 cents in Sy.No.59 of

Chinnadugam Village, Jalumuru Mandal, Srikakulam District. A.p. for

construction of Gareeb Guide's Heaven (Old age home & orphans home) for

public purpose at Chinnadugam Village, Jalumuru tvlandal, Srikakulam District,

A.P. as per the G.O.Ms.No.571, Revenue (Assignment-I) Department,

Dt" 14.09.20.12. (Annexure'I)

2. It is respectfully submitted that, the G.O.Ms.No.571. Revenue (Assignment-I)

Department, Dt.1,4.09.2OL2 says that, environmentally sensitive and fragile

areas such as tank beds, river beds, hillocks with afforestation etc., shall not be

alienated or allotted. It is also submitted that, the required land in Sy.No.59 of

Chinnadugam Village, Jalumuru lvlandal, Srikakulam District (AP) is classified as

"Kakarla Pond" i.e., an objectionable Government tank Poramboke, which could

not be alienated or allotted to anybody, as per the orders of the Hon'ble Courts

and as well as instructions of the Government.

3. It is respectfully submitted that. the Applicant herein has filed a Writ Petition

No.8493 of 2O2O in the Hon'ble High Court of Andhra Pradesh at Amaravthi

praying the Hon'ble Court to issue a Writ, Order or direction declaring the action

of the Respondent Nos.4 & 5 (i.e., the Chief Commissioner of Land

Administration, Vijayawada and the District Collector, Srikakulam respectively) in

not allotting land to the petitioner for public purpose as illegal, violation of

G.O.Ms.No.571, Revenue (Assignment-I) Department, Dt.L4.O9.7Ot2 and also

direct the Responqent No.5 (District Collector, Srikakulam) to allow the Petitioner

for temporary constructions for public purpose in the said premises until further

orders of this Hon'ble High Court as deem fit and proper in the circumstances of

the case and that a detailed counter affidavit in this Writ Petition was also filed

before the Hon'ble High Court of Judicature at Amaravathl and it is pending for

adjudication. (Annexure-tl)
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4. It is respectfully submitted that, as the matter stood thus, the applicant herein

has ffled an O.A. No.92 of 2O2O (SZ) at Chennai, to challenge the action by

Respondent No.2 (District Collector, Srikakulam) in acting in the interest of

grabbers by allowing constructions like School, Panchayat Office, Temporary

houses, unauthorized cultivation etc., in "Kakarla Pond" in Sy.No.59 of

Chinnadugam Village. Jalumuru Mandal, Srikakulam District in the State of

Andhra Pradesh as adversely affecting the ecosystem and the overall ecology of

the area and thus there is substantial question relating to environment, where

the community at large is affected by the environmental consequences and it is a

continuing violation of the provisions of enactment speclfied in Schedule 1 of the

National Green Tribunal Act, 2010.

5. It is respectfully submitted that, the Hon'ble National Green Tribunal, South

Zone, Chennai has appointed a Joint Committee dated 02.07.2020 comprising

the following Officers to inspect the area in question and submit a factual and

action taken report, if there is any violation found. (Annexure-Ill)

i. A Senior Officer of Ministry of Environment, Forests and Climate Change

(MoEF&CC), Regional Office, Chennai.

ii. A Senior Officer of Lake Protection Committee, Hyderabad

iii. The Distrlct. Collector, Srikakulam.

6. In this connection, it is respectfully submitted that, among the 3 Joint Committee

Members. one Dr. R.Sridhar, Scientist'D', MoEF&CC, Regional Office, Chennai

and the Executive Engiheer, A.P. Pollution Control Board. Regional Office,

Srikakulam on behalf of the District Collector, Srikakulam have jointly inspected

the scheduled land with the local revenue officials on 20.01.202t and submitted

the detailed Joint Inspection report to the Hon'ble National Green Tribunal for

kind perusal. (Annexure-IV)

7. It is respectfully submitted that, as per the directions of the Hon'ble Tribunal

issued on 12.02.2027 in O.A.No.92 of 202O (SZ) & I.A.No.15 of 2021 (SZ) &

I.A.No.15 of 2O2l (SZ). a detailed proceedings in Rc. N o.943/2020/E3,

Dt.16.03.2021 have been. issued to the Applicant herein on the objections dated

72.02.2027 filed by him. (Annexure-V)

8. It is respectfully submitted that, as per the directions of the Hon'ble Tribunal

issued on 12.11.2027 in O.A.No.92 of 2020 (SZ) & I.A.No.90 of 2022 (SZ), on
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the objections dated 13.11.2021 filed by the Applicant compliance report has

been submitted to the Hon'b e Tribunal on 05.o7.2o22 for kind perusar.

(Annexure-VI)

9. It is respectfully submitted that, as per the directions of the Hon'ble Tribunal

issued on 14.O7.2022 in O.A.No.92 of 2020 (SZ) & I.A.No.90 of 2022 (SZ), on

the fresh objections dated 26.07.2022 filed by the Applicant, detailed compliance

report has been submitted to the Hon'ble Tribunal on 02.08.2022 for kind

perusal. (Annexure-VII)

10.It is respectfully submitted that, as per the revenue records, the Survey Number

59 with an extent of Ac.12.75 of Chinnadugam Village is classified as tank

poramboke namely "Kakarla Ponl" and the ground status of the Survey Number

59 as on the joint committee inspection date 20.01.2021 is as detailed below:

Nature of construction / structu re
Extent

covered ( in
Acs. )

MPP School 0.72

Panchayat Office (Now converted as Ryothu
Bharosa Kendram) .

Covered by houses constructed by BPL

families
Black top road formed from Narasiinnapeta-
Pathapatnam road to Chinnadugarn Village

Field Channel 0.44

7

Occupations by 40 individuals for agricultural
operations
Vacant land for Sri Laxmi Narasimha Swamy
Yatra purpose

Stage for Sri Laxmi Narasimha Swamy yatra

4.O2

0.55

o.44

0.01B

Nagadeveta Tample 0.02

TOTAL 12.75

11.It is respectfully submitted that, out of the total extent of Ac.72.75 cents, the

encroachments covered by agricultural fields with an extent of Ac.7.68 cents

(i.e., Sl.No.6 & 7 of the above table) which is vacant on ground have been

evicted and a caution board stating that "the land belongs to Government and

the encroachers are punishable urrder law" has been erected on the land.

12.It is respectfully submitted that, there are 89 age old residential houses of BPL

category people, one MPP Schcol, Ryothu Bharosa Kendram (Old Panchayat

Office), CC road from N a rasa n na peta -Pathapatnam to Chinnadugam Village, Field

1

sl.
No.

2

3

4

5

6

Duration of
occupation/
construction

27 years

0.05 10 years

27 years

32 years

42 years

17-32 years

42 years

42 years

20 years

l

7.24

Ir
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channel, Nagadevata temple etc., are existing in the scheduled land in an extent

of Ac.5.07 cents and hence, the Government through the Chief Commissioner of

Land Administration, Mangalagiri vide in this office Rc. No.94312020/E3,

Dt.Os.o7 .2022 has been requested to examine the present ground reality and to

issue suitable anstructions to proceed further in this matter. (Annexure-Vlu)

13.Except the above age old constructions, no permissions or encroachments

allowing in the subjected land in the Sy.No.59 of Chinnadugam Village, Jalumuru

Mandal, Srikakulam District.

14. Further it is submitted that, the Executive Engineer, Water Resource

Department. BRR Vamsadhara Project, Narasannapeta Mandal vide in their

Lr.No.EElMtc.Divn./Npeta/DB/126M, Dt.03.04.2023 has reported that, the

Kakarlavani tank was an abandoned tank and it was not covered in the list of

tanks handed over by the Panchayat Raj Department to Water Resources

Department (Vamsadhara) in the year 2005 and their department is not feedlng

the tank from Vamsadhara canals and further even though after formation of

Narasannapeta branch canal in 1978, the Kakarlavani tank was not in their

system fed tanks and there was no tank appearance on ground and remained as

abandoned and that the question of reopen the two inlets and outlets does not

arise, duly enclosing the explanatory sketch prepared during the joint inspectlon

of the subjected site (Annexure-IX) and further action taken report has been

submitted to the Hon'ble National Green Tribunal, Chennai requesting to dispose

the O.A.No.92 of 2020 as deemed fit and proper in the circumstances of the

case. (Annexure-X)

15. It is respectfully submitted that, the Hon'ble National Green Tribunal, Chennai

has issued orders on t7.O4.2023 in E.A.No.03 of 2023 (SZ) in O.A.No .g2 of 2023

(SZ) that it is the duty of the District Collector to restore the rest of the extent of

the pond and if the said Kakarla Pond is extended to another Survey No.48, let

the District Collector find out the total extent of the area available for the

purpose of the Kakarla Pond to ensure that they are encroachment free with the

inlets and outlets cleared and it is stated that even if any of the water bodies are

put to disuse, it will not take away the character of the same and should be

retained only as a water body. The Hon'ble National Green Tribunal has also

directed the District Collector to file an additional report exploring the
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possibilities of (i) re-locating th€, occupants furnished in para (10) of their action

taken report and (ii) restoring the pond to its original status. (Annexure-xr)

16.It is respectfully submitted that, in pursuance of the above orders of the Hon,ble

National Green Tribunal, chennai, the following officers have been directed to

. take up the loint survey of the kakarla pond in Chinnadugam Village of Jalumuru

Mandal and find out the total extent of the area available for the purpose of the

Kakarla Pond and encroachments thereon in Sy.No.59 and Sy.No.4g of

chinnadugam Village of lalumu'u Mandal and submit the joint field inspection

report. (Annexure-XII)

1. The District Panchayat Officer, Srikakulam

2. The Superintending Engineer, Irrigation Department, Srikakulam

3. The Superintending Engineer, APEPDCL, Srikakulam

4. The Revenue Divisiona Officer, Srikakulam.

5. The Assistant Director, District Survey & Land Records,

6. The TahSildar, -Jalumuru

17.It is respectfully submitted that, the Revenue Divisional Officer, Srikakulam and

the Tahsildar, Jalumuru have also been directed to submit the detailed report

exploring the possibilities of (i) re-locating the occupants i.e., present

encroachments in Sy.No.59 of Chinnadugam Village of Jalumuru Mandal and (ii)

restoring the pond to its original status. (Annexure-XIII)

18.It is respectfully submitted that, the joint committee has reported that, joint

inspection was conducted on 06.06.2023 in Sy.No.59 and Sy.No.48 of

Chinnadugam Village of Jalumuru Mandal and observed the following occupations

in the Sy.No.59 of Chinnadugam Village of Jalumuru Mandal.

sl.
No.

Nature of constructio n / structu re
Extent

covered
(in Acs.)

0.12

Panchayat Office (Now converted as Ryothu
Bharosa Kendram)
Covered by houses constructed by BPL

fam ilies
Black top road formed from Narasannapeta-
Pathapatnam road to Chinnardugam Village

Field Channel

6 Stage for Sri Laxmi Narasimha Swamy yatra 0.01

0.02

42 yearc

1

2

3

4

5

Duration of
occupation/
construction

27 years

10 years

27 yearc

32 yea rs

4.02

0.55

0.44 42 years

7 Nagadeveta Tample

TOTAL 5.21

20 years

M PP School

I

0.05

l-
-l

I



{o

19.The loint Committee have also reported that, previously the agricultural land

encroachments to an extent of Ac.7,24 cents and vacant land to an extent of

Ac.O.44 cents used for Sri Laxml Narasimha Swamy Yatra Purpose in Kakarlavani

Cheruvu covered 
_ 
by Sy.No.59 of Chinnadugam Village were removed and

presently the ground status is vacant land and a caution board has also been

erected in the above vacant land.

20.The Joint Committee has also reported that, the Sy.No.48 of Chinnadugam

Village, Jalumuru Mandal is having a total extent of Ac.22.49 cents and the

Sy.No.48 is subdivided into 6 sub-divisions and Sy.No.48/1 with an extent of

Ac.21.08 cents is classified as "Tank Poramboke - Kakarlavani Tank" and

identified the following occupations in Sy.No.48/1 of Chinnadugam Village,

Jalumuru Mandal.

Nature of construction / stru ctu re
Extent covered

(in Acres)
Agricultura I Land

Houses/ Sheds

Nagadevatha Temple - Bath rooms

Vamsad hara Canal

Filed Cha n nel

Existing Ta nk

TOTAL 21.04

21.The Joint Committee has also reported that, the Sy.No.48/1 and Sy.No.59 of

Chinnadugain Village, Jalumuru. Mandal are classified as Tank, but only an extent

of Ac.2.45 cents is existing on ground as Tank.

22.The loint Committee has.also reported that, regarding re-locating the occupants

in the Sy.No.59 of Chinnadugam Village of Jalumuru Mandal, it is very difficult to

relocate the families of dwelling residential houses in the subject tank

poramboke and other Government buildings in other locations since the

habitation was formed with permanent structures and houses 27 years ago.

23.The loint Committee has also reported that, regarding the restoration of the

pond to its original status, the subject tank was not covered in the list of tanks

handed over by the Panchayat Raj Department to Water Resources Department

in the year 2005 and there is no Ayacut covered under this tank and after

formation of Narasannapeta Branch Canal (NBC) under Vamsadhara Project in

sl.
No.

1

2

4

5

6

7

74.77

1 .60

0.05

0.01

2.00

0.20

2.45

| 3 lBurial Ground
I

I

I

I
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the year 1978, the tank was remained as defunct and as there are permanent

structures in the above subject land and no ayacut, the Kakarla pond cannot be

restored to its original status and there is no prospect for convert the present

land into tank as topography is completely changed and permanent roads were

formed thro'ugh this tank conne(:ting to other villages. The loint committee has

finally reported that, there is no possibility to re-locate the existing habitation in

another place and restore.the tank to its original status. (Annexure-XlV)

24. lt is respectfully submitted that, the Revenue Divisional officer, srikakulam and

the Tahsildar, Jalumuru have been requested to take necessary action to evict

the above encroachments in the Sy.No.4Bl1 of Chinnadugam Village of Jalumuru

Mandal, Srikakulam District classified as "Kakarlavani Cheruvu" by following due

procedure of law and report compliance to this office immediately through the

Revenue Divisional Officer, Srikakulam, so as enable this office to submit the

detailed report to the Hon'ble National Green Tribunal, Chennai before

01.08.2023. (Annexure-XV)

25. It is respectfully submitted that, the Hon'ble National Green Tribunal, Chennai

has issued orders on 01.08.2023 in E.A.No.03 of 2023 (SZ) in O.A.No.92 of 2023

(SZ) directing the District Collector to file a detailed status report regarding the

physical features of the Kakarla Pond, the number of encroachments, including in

the inlet and outlet channels, the action taken so far and the action to be taken

for evicting them to restore the pond and the inlets and outlets to their original

shape and size and posted the case to 31.08.2023. (Annexure-Xvl)

26. It is respectfully submitted that, the Revenue Divisional Officer, Srikakulam has

reported that, the Tahsildar, Jalumuru has proposed for eviction of

encroachments on dt.26.O7.2023 and requested the Station House Officer,

Jalumuru to provide necessary security arrangements Men and women

Constables on dt.26.07.2023 at 10.00 AM at Chinnadugam Village, Jalumuru

Mandal to avoid inconvenience from the encroachers but heavy rains occurred

from dt.25.07.2023 lo 27.O7.2023 and that the encroached fields and bunds

have been inundated and that the evection work was not possible through JCBs

and could not be evicted, but bn 08.08.2023, the Revenue officials along with

Station House Officer, Jalumuru and Police persons went to encroached paddy

fields with one ICB and 1 Tractcr for eviction of paddy fields in "Kakarlavani

Tank" in Sy.No.48l1 of Chinnadugam Village, Jalumuru Mandal and evicted an
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extent of Ac.8.0O cents of Agriculture encroachments out of Ac.14'77 cents, but

the remaining extent, i.e., Ac.6.77 cents was not possible for eviction as the

encroached fields are covered with fully mud and water due to heavy rains and

also reported that, the remaining extent will be evicted after drain of stagnant

water from encroached fields in "Kakarlavani Tank" in Sy.No.48-1 of

Chinnadugam Village, Jalumuru Mandal.

27.The Revenue Divlsional Officer, Srikakulam has reported that, the Tahsildar,

Jalumuru has further submitted that, regarding the remaining encroachments,

permanent structures were formed for an extent of Ac.1.60 cents in Sy.No.48/1

as detalled below and the removal of the encroachments may lead to law and

order problem in the above Village as the habitation was formed in the part of

the above survey number and the details of the permanent structures are as

shown below:

Name of Encroacher
Assessm

ent
Number

Type of
Construction

Occupied
extent with

constructions
in Acres

0.10

0.10

0.05

7B

B4

Challa Ramana S/o
Adinarayana

0.08

s.
No.

Duration of
Occupation/
Construction

1
Gunda Krishna S/o
Tatayya

Nagamani Hemaltha
W/o luloha na ra o

Slabbed
H ouse

Tiled House
(Penkitillu)

0.10

0.08

0.10

0.10

0.08

0.10

25 years

2 25 years

3
Panga Adilakshmi W/o
Rajulu

Ravada Simmanna S/o
Bodeyya

Baggu Simhachalam
S/o Dalappadu

Dunga Apparao S/o
Sim mayya

B6

198

B9

105

Slabbed
House

Slabbed
House

Slabbed
House

Slabbed
House

25 years

4 25 years

5 25 years

6 25 years

7
Ampali Simhachalam
S/o Boddeyya

Surapu Mugatayya S/o
Appalaramayya

206
Slabbed
House

o.o7 25 years

B 208
Slabbed

H ouse
0.10 25 years

9
Challa Appanna S/o
Yarrayya

136
Slabbed
House

25 years

10
Baggu Syamasundarao
S/o Suryanaraya na

Challa Adinarayana S/o
Gurumurty

Challa Gavirashu S/o
Adinarayana

205

100

702

101

Slabbed
House

Slabbed
House

Sla bbed
House

Slabbed
House

25 years

11

t2

25 yea rs

25 yea rs

13 25 years

I

I

I

I

I

0.08
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74
Gorle Punyavathi W/o
Chinnarao

Gedela Mallamma Wo
Gavarayya

98
Slabbed
House

Slabbed
House

0.06 25 years

97 0.06

104
Slabbed
House

103
Slabbed
House

0.10

87
Slabbed
House

0.10

88
Slabbed

H ouse
0.08

TOTAL 1.60

28. The Revenue Divisional Officer, Srikakulam has further reported that, necessary

instructlons were issued to the Tahsildar, Jalumuru for removal of the remaining

agricultural encroachments in Sy.No.48/1 in "Kakarlavani Tank" of Chinnadugam

Village, Jalumuru Mandal.

29. The Revenue Divisional Officer, Srikakulam has further reported that, regarding

the eviction of 108 permanent structures that are developed in the S.No.48/1

and Sy.No.59, it cannot possibl€, to evict, as it may lead to the law and order

issue in the Village, since the encroachers are living an the said abandoned tank

from the past 25 years above and they have developed one habitation in the

above land and it is difficult to re-locate the entire habitation (108 permanent

structures) in another place and also their social and religious customs cannot be

reproduced. (Annexure-XVII)

In the above circumstances, it is humbly prayed that, this Hon'ble

Tribunal may be pleased to record this report and dismiss the above o.A. No'92

of 2O2O and pass such further or other orders, as this Hon'ble Tribunal may

deem fit and proper in the facts and circumstances of the case and thus render

justice.

Dated at srikakulam on this the 29th day of August, 2023.

District Collector,
Srikaku la m
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Patta Appanna S/o
Suryanarayana

Dasari Ramu S/o
Appalaramayya

Panga Ramana S/o
Raju lu
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Gondu Ramana S/o
Krishna

25 years

0.06 25 years

25 years

25 years
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frnr'taUCE-L.

IN'I'1Il'l lllCIl ( Ot:ltT Ot'.tt:DICATURtr: ANDIIRA
PRA I}[';I-I,4,"I',.\ \{ A RAV;ITHI

!Y.l'.1o.8{93 of 1{}20
Between:

(ianxb Guirl* Voluntaq Orggnr.z-at on,
ucoreditetl b_v thc'Ielangura Stotc I egnl sr:n.recs
Arrthoriq'. Rcp. bv its Prcsidcnr
lvls.C. Bhargavi. Mansoorahirrl. I li Nugar
llldentbad. Regional ()l'lice Sn Sri Sri Nagl
lvftuasa De vi Ternple C<rnrgrund t linn*duganr
Ir,tain lload, lilanr.]n. Jalunrunr M;rndal.
Srikakuliun Districr.

. . . Petitioner.
AND

I fhe t;nion of lndia, licp.l.r Pri Secrcrarl
lr'linistry of Home Al'lairs, Nuw )elhi

and others.

Ilespondents

C:tlliN'l'tlR Af'l'll)AVl t t,'lt,Et) ti\ t'H[. RrisP0]{i}EN]' No.s

I, l.Nivas, Son. ol' ll.Junardhanaa, sgcd about 37 year$,

R/o.Srikakulam, Occ: District (l,rlltr:tor. Srikakulam, do hereby solemnly

a ft-rrm and sincerely state on oatl as irllows:

1 I submit that I arrr th,: 5'h re;pondent herein and as such, I am well

lcquainted with the t-acts ol tht, cirst'. I heve read the afhdavit filed in

supporl ol^the Writ Perition and I denl all the atlegations made in the

aftidavir except thosc that aru spccifically admined hercin.

l. In reply to Para 6 ol"the irffidar it. it i: subniined that the contendon

of the pctitioner that, he bcciu:tr an absolute owrer of the lands and

propenies.belongs to latc N. \lohanarao since 2017 and enjoying the

possessi()n is ttol cr rrt t.''1.

It is lespectlirlir subrnitlerl thal lhc petitioner did not mention the

Survey Nurntrcr clainrcd {bl alitn tlron in r}ris sase- }lorvever, the matter

Attestor

SRII(AKULAtVI

I



12-

has been got cnquired into :y the 'l ahsildar, Jalumuru und during the

enquiry it is leveiried that. lhe iand asked tor by rhu petitioner tbr alienation '-
is classified as "Kakarla l ank" which is in Survey No.59 of Chinnadugam

Vitlage in Jalumuru Mandal cf Srikakularn Disrricr which is prohibited for

assignment or alienation as per the rulcs in force.

l. In reply ro l'ar:.rs 7 ;rn,l 8 ol' the .itlldavit. it is submirted that *re

contention of the petitioner '}lat hc bruught the temple viz., Sri Sri Sri

Nagadevatha lvlsnasa l)evi Arnmavarla 
.femple 

at Chinnadugam Village in

Jalumuru MtndaI oi Srikakuliun District under his managernent and paying

salaries to thr' stall' thc i(imple tind taken rx,er rnaintenance and

administration and concluctinl; annual cclcbrations since 2017 upto 2020 by

investing a total amounr ol'9.(r8 lakhs, is not true.

In this conr:ection, it iri respectlull) subrnitted that on local enquiry

conducted by the 
.lahsildar. 

Jalurnulu, the villagers have categorically

stated that t}te nraintcnance ol the ternpi,-' rs being attenrled by the villogers

and paying the salarics to the Archa.kas iom the collection of hundies of

the temple and that thc villagers do rrot know about the Petitioner, Careeb

Guide (Vo.lunturr Organiartiou) and iiencc, lhe contenlion of the petitioner

deserves no consideration.

1. In reply 'io Paras 9 and l0 ot' ihe aflidavit, it is submitted that the

land in question is classitjed mnk hcr"1 poramboke. and lhere alc speciflc

insuuctions fiom the Government and the Chiel Comrnissioner of Land

Adminis*ation & Spl.Chiel Secretary about restriction on allotment of

water body ,' tank poranrbcke lantis in his rctelence No.B 1/1543/2012,

Dt.18.03.2013 antl hence, rhc allotmsnr olland of Ac. 10.00 as requested by

the petitioner is not l'easinlc.

5. tn reply' to Parrs ll and 12 ol'the allidavit, it is subrnitted tha the

contention of the petitioner I rat he lilerl anapplicationon 27.1i.20t7tothe

Atteslor Dcponent
CQui ECTOR
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Rcsponde'* 4 a'd 5 as trxrr thc procedure in G.o.Ms.No.57r,
Dt.14 09.2011 Revenue l):pimment antl requested to assign Ac.10.00 of
land lor the public purpose rs nor corretl.

It is respect{ull.v sub nrtled thar para 3(a)(ii) of the G.O.Ms.No.5?l
Rcvenue (Assignrncnr.l) tror.. ,,.,0.*.2012 3(axii) says that, *only

u'.ste ard dry lands shourc be proposetl lor alienation and wet, irripted
lrirrels sliould nol normalh be consir-irrc<j ior sirch purpose. Further,

er rvironr,entally scusitirr'arrJ tiagile.reas suclr as. tank beds, river beds,

hillocks rvith aftbresration cr:., shlll n()i be alienetcd or allotted."

ln vieu, ol lhc lbor e positi;.r. rllotment Ac. I0.00 of land as

requested by the petititrner c innot be ionsidered as the land in question is
.l.inli 

bud porarnLroke ivlrich is srrictl' pri:hibited clther for assignment or

iirr tlienation.

6 Ih repll to Paras ll.r: 15 ol lhc atlidavit. ir is submitted that the

lan<.l in questii-'rn is clas:;itl,:rl as J tnk ['rcd Porarnboke rvhich is highly

lbjrctionable antl strictlr prt,hibited cirhcr tirr assignment or for alienation.

7. In reply to Paras 16 ti: lQ oJ lhe alfidavir, it is submined that in

r ies of' the irvenrenls r,l th: iihor e :\:ilas. the rrquest of the Petitioner for

allotrnent ol land ol Ac lC.0r) in Sr.No -i9 ol Chinnadugam Village in

Jalunruru Mandal nl Srikakulinr District cannot be considered. since the

l.rnd in question is classit'ieri a; 1"enk brd Porarnboke and hence, the Writ

l)etition dcservt's rro corrsidcrat:on arrr.l liahlc for dismissal.

lior the reasons stated ahrte . rl ts thcretbre prayed thar this Hon'ble

('lourt rnal'be plr:rsed to disnrir-r the 'trli petition and pass such other

I)coonent
COLLECTOR
SRIXAKULAI,T

,{11cslor
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order or ordcrs as this llon'ble coutl r'nay dcem llt and propcr in thc

circurnsl.0rrccs i.rf the clsc

t

Solemnly rnd sinccrtly allirnrcrl

On this thc day ol' Jurrr"',

2020 and signod his n:rutc in nty

Presencc'.

ncnl

, CCLLECTOR
SRIKAKULAM

Belbrc nre

Altcstor

I, J.Nivas, Son of R.JrLn,rrdhonan, aged about 37 yean,

R./o.Srikalulam, Occ: D.strict Coll,.ctor, Srikakulam, do hereby verifu that

the contents of paras I tc 7 are true to the bcst of my knowledge, belief,

information and as per records, Hence, verified on this the ... day of

June,2030

Counsel ti:r Respondenu 2 1o 5 Deponeni

COL'..i:t'iO*
$RIIAKUL Af'{

-,4
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BEFORE THE NATIONAL GREEN TRIBUNAL

SoUTHERN ZONE, CHENNAI

Original A lication No. 92 of 2O2O (Szl &

(T hroug h Vide o Co nfe re nce )

IN THE MATTER OF

Gareeb Guide (NGO) ...Applicant(s)

Versus

State of Andhra Pradesh,
Through its Chief Secretan, and others.

....Respondent(s)

Date of hearing: O2.O7.2O2O.

CORAM:

HON'BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON'BLE MR. SAIBAI DASGUPTA, EXPERT MEMBER

For Applicant(s):

For Respondent(sf :

Sri D.V. Rao

Smt. Maduri Donti l?eddy

ORDER

1. The grievance in this application is regarding unauthorised

encroachment into "Kakarla Pond" in Sy. No. 59 in Chinnadugam

1

Item No.O1:

I.A. No. 45 of 2O2O (SZl
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Village in Jalumuru Mandal of Srikakulam District (D) in the State

of Andha Pradesh.

2. It is alleged in the application that as per the report of the

Tahsildar in RC No. 197 12020, dated 07.O5.2O2O, it has been

observed that in 1-B record, the land measuring Ac. 12.75 acres in

Sy. No. 59 is classified as ."Karala Tank" i.e. Government

poramboke land.

3. It is further mentioned in the report, that thcre are unauthorised

constructions and encroachments by way of putting of temporary

constructions and also making unauthorised cultivation, which

has resulted in the disappearance of the entire pond and it is not

in existence nou,.

4. It is also alleged in the report that Sri. Sri Naga Devatha Temple

constructed some building and Government constructed a school

and Panchayat office. According to the applicant, the pond was

used earlier as a water recharge unit to collect rain water during

monsoon and also helped in protecting against flood in those areas.

In the recent ycars the attitude of the people encroaching in to

water tank, nallahs and other rain water drains. has resulted in

2
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flood and inundation of r illages during monsoon causing heavy

loss to the people which in<;ludes life and property.

5. Further, the applicant has relied on the decision ol the Hon,ble

Apex Court in Ciuil Appeol No. 5109 of 2019 Jitendra Singh Vs

Ministrg of Enuironment and others dated 25.11.2019 which set

aside the order of' the NeLtional Green l'ribunal where, National

Green Tribunal had summarily rejected the application and

directed the authorities to restore the watcr bodies which had been

unauthorisediy encroached upon by the parties.

6. The applicant also relied on the decision ol'the Hon'ble High Court

of Andhra Pradesh reported ln (200s (1) ALT 550) dated

26.11.2OO, where also thc Hon'ble High Court had directed the

official respondent to take steps to remove the encroachment, duly

following the procedures prescribed by the 1aw if necessary by

taking the assistance of the revenue authorities It is also

mentioned in the order that the steps will have to be completed

within a period of three rnonths from the date of receipt of the

order.

7. Further, the Hon'ble High Court of Madras in W.P. No.38635 of

2004 dated 28.01.2019, between Jeeuaratnam Ammal Vs the

3
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Collector, Perambalur Distict and otlrcrs directed the authorities to

interfere with the steps taken by the Collector by invoking the

provisions of Tamil Nadu Land Encroachment Act, 1905.

8. So, the applicant filed this application seeking the following reliefs:

(a) Direct the l?espondent No.l to take appropriate legal action

against the concerned authoities u.tho are acting in the

interest of glrabbers bg allouing constntctions like School,

Panchayat OlJice,'l'emporary Houses, unauthoriz"ed

cultiuation etc. in "Kakarla Pond" in Sg. No.59 i.n

Chinnadugam (V) in Jolumunt (M) of Srikakulam (D) in the

Stote .of Andhra Pradesh.

{b) .Direct the Respondent No.1 to remoue all illegal

eonstructions like School, Shops and Temporary Houses

etc.

(c) Direct the Respondent No.1 to restore "Kakarla Pond" in

Sg.No.S9 in Chinnadugam "(V) in Jalumuru (ltt) of

Sikakutam (D) in the State of Andhra Prad.esh to its

original and report the same to this Hon'ble Tribunal.

(d) Pass ang such order or further order as this Hon'ble

Tribunal mag deem fit and proper in the facts and

circumstances of the case."

4

remove the encroachments in certain public lands and did not



11

9. When the matter came for hearing for admission today through

Video Conference, Sri. D.\'. Rao learned counsel represented the

applicant and Smt. MzLduri Donti Reddy represented the

respondents.

10. The learned counsel eLppearing for the applicant reiterated his

allegations in the applical ion and wanted this Tribunal to take

cognizance of the issue.

1 1 . On. the other hand the lcarned counsel appearing for the

State respondents vehemt:ntly opposed the application on the

ground that even as per the allegations in the application, some of

the constructions vvere more than 15 years old and as per the

National Green Tribunal .{ct 2O 10, the applicant has to come

within six months of the lirst cause of an action arose and this

Tribunal can further exte nded the time by sixty days and not

thereaiter.

12. Wc are at this stagc rlot going into thc question of limitation

as the applicant has approached the Tribunal when he came to

know about the same u,ittL all materials about the encroachment

and this will have a cardinal point for considering at the time of

hearing the matter after the appearance of parties by filing their

objections. The applicant at this stage relies on the report of the

5
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Tashildar dated 07.05.2020, as the date of knowledge of the

existence of the tank and its encroachments. Unless there are

other materials produced by the respondents, at this stage it is not

possible for us come to a different conclusion so as to dismiss the

application at the threshold.

13. The learned counsel for the respondents further submitted

that applicant has liled a Writ Petition before the Hon'ble High

Court as W.P. No. 8493 of 2O2O and that is pending. There also,

some of the allegations are akin to the allegations made in this

application though the reliel claimed may be different.

14. We are not going into the qucstion of limitation at this stage

in view of the observations made above as it requires further

evidence as to u.hen first cause of action arose for the applicant to

approach this Tribunal. Further, we will have to consider this

scope of the allegations as to whether the question of first cause of

action arose will be a bar for filling a application of this nature

when public land or lr.ater bodies are encroached upon affecting

the ecologr as such ancl whether it can be treatecl as a recurring

cause of action, thereby each cause of an action will give a separate

right for the applicant to file the applicationl All those have to be

6
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considered at a later stage after considering the entire pleading and

not at this stage.

15. Consideling the circumstance, we feel that there arises a

substantial question of environment which requires the

interference of the Tribunal. Further it is a settled law, that time

and again Hon'ble Apex Court as well as the National Green

Tribunal had repeatedly held that there is a duty cast on the state

machincries and the local bodies to protect the water bodies and

any encroachment into the same is to be viewed seriously as it is

likely to aff'ect the ecological balance.

16. In order to ascertain the present status, we l'ee1 it appropriate

to appoint a Joint Commjttee comprising of a Senior Officer of

Ministry of Environment, Forests and Climate Change (MoEF& CC),

Regionai Office, Chennai, a Senior Officer of Lake Protection

Committee, Hyderabad and the District Collector, Srikakulam to

inspect the area in question and submit a lactual and action taken

report, if there is any violation found.

17. The committee is also directed to examine the revenue

records of this area to find out as to whether there existed any

pond in that area earlier and u,hat is the nature of the pond and its

7
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use at that time and when the encroachments started and what are

the steps taken by the state authorities to remove the

encroachment to protect the water body.

18. They may also suggest and give recommendation as to what

are all the steps to be taken to protect the water bodies.

79. The District Collector who has been made as the member of

the committee is directed to cooperate with the committee in

carrying out the directions of this Tribunal for the purpose of

inspection and preparation of the report as directed.

20. Ministry of Environment, Forests and Climate Change

(MoEF&CC), Regional Ofhce, Chennai will act as nodal agency for

co-ordination and for providing necessary logistics for this purpose.

2I. The committee is directed to submit the report to this

Tribunal within a period of two months i.e., on or before

15.O9.2O2O through e-mail or e-filing at nstszfilingfii)smail.com.

22. The applicant is also directed to submit a set of papers to the

members of the committee within a week.

8
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23. The Registry is directt:d to communicate this order along with

the cop-v'- of the application and the documents produced to the

committee members immediately through c-mail so as to enable

them to comply with the direction.

24. For appearance of parties, filing their response and

consideration of report, post on 15.O9.2O2O.

(;";i"; K. R"*"o'i"ni"Yr

........E.M
(Shri. Saibal oasguptaj

O.A. No. 92l2o2o (Sz) &
LA. No. 45 l2O2O
O2nd July 2O2O. Sr.
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Iinrrl lLcllort of lhe .loirll tuttttttiltce itt lltt rrt:rll cr of 0riginal Atl rrlicatiolr Nrt.

9l of 2020 (SZ) .t I ,,\. \o. -15 ot 2020 (S7/.) 'l'itlcr lrrs (iurer'b (iuitlc (\(iO) \'s
Strrle oI Andhril Prr(lc\h lltrrrtt h its ( hie l Sect'clrr rr rr nd Otlrers in conrpli:tncc
oi'tlon'blc NC'I' ordcr rlrttrtl 2-7-201{} unrl 'l- l-1021

L ll:ti:kgrou ntl

l'hc lion'lrlc N(i l'. Sr-ruthcrrr llcnch in thc rnattcr rrl [ ).{ Nrr. 9] ol lt)10 (Sl)& 1.,\. \rr. .15

ol'1020 (SZ) vide order dxted l-{)?-l0l ) (ANNI:-\t'llll-l ) lras constitute tl a .loirrt ( rrmrnittu,.' tr,

inspcct thc unit tn queslion irnr,l:Lrhrril.,r lactulrl .rnd lrclron t kcn reporl. rl thcre i: aI\ \i,,lilli()1i

lbund. l-he direclions olNCi I arc rcprotruced belrrrr.

'16 lntrdt'rlttu.\(rrl in !ltt'1,r,',,,,, \tttlu\, \t'lt'(i !l ttl)l\ t rll i(tl.' t(i i tltl,t )in t tt,h)ittt ( rt tltrtl.,'
r.\ tllri\itt! (l {t ,!l,t?it}} t.)!lit,, ,t \ittttrttt ,,1 l.rt tt,.ttt tr'nt l;itr<,rtt itkl ( !itutttt, ( itttrt!,'

t.lh,l.l:& ( ( i. llegittnui t ]llit,.' t. lr',irl,/i ,; .\; rrl., ! )il;,-. t ij,t i.i;:r i't !tlit ii!)'t
('orttrttitlae. I ltt/t't triui ,.t tttl ii;t r)i'i,t,t (,,ii,., t,,t \1 111i,1,!11,11 it] iti\i,.tt tlt, ,ttr.,r ri qth \itt tt

u :uhntit u.fitltru! utnl u<.!ton t,rkt,it tt,1tltl. t/ lli<,t,, t\.tt)\ \i{)lirlit}n lt)titLl
'l'. llx, t0ttttttittrt i: tis tlir,.', t,.it, r'\rr l t'ilit /,,r ( /l?/(' /.,' ,,r,1, , 'l :it,' t) ,,t tt t ftu,l tttit ,t\,t.
tlUllx't lltri' i,\,rl..ilii,,ti /ri))\l lI tlt,;t ttttit tt,;lt\'; iitt,i rltr tt ll^' ttLtitrtr,.)l ili( t,t)tkf \tit,l i!'
1t\L'ttt t!ktl luttt' r il l,lt,t, lli- {)tt i'.)tti,tuut,Dt\ \i\t\t,i tutti ',tl},tl ttl-r, //}! \1../r, lrtir,r, bl tltt,,t,tlL

lLtl lr ltt(.\ ltt !'r'ut(t\'( tltL r'tt,tittJit L,til lt) l)t t)[\,(t ll, ttLtlc'i. lt \'''

i lr r7u",r,,,, .,i.*.".,1-,,';.,.i,,.;.:,',.,,,,,,,,,,',r,,,1,,,,'.',,, 1,',,ii,,,,,.,,,,'/ri.,,'1./,' t,'1,,t-ti,,'..
I pr,,t,:r't tlt,: tt, cr htult,.,

i l9 Tlu: Drstrkr (lilcc't.'r vlu

I 
ttn,1,r'a1 1 1 t, i I h t I t'.' tr t tttt t t i t t r r: i,.

I in:1v< tiott utkl l,t (pot ttttt)tt ()l tl
f:il t rurl *,j'f * i, i,,,,, r,,,

l a (u'l.l't

,e y!,,
lirr.rt

'(n ttkkt( d\ llrc Dh,ulrL't'ul lltt,t,tmntitttt,it lir.-,i. tLl t,,

nt! ut tlt lirectirttt.t t,l thi:; 7 rihtnrul Lr t/r ptr1xtt", ,t1
't us diru(tul "

\ dnJ ('ltt)!tiit' (.'h,tng,, t\*tl:b'cl,t'l-t. Rr'{iinul t )llt,.

ll itttrt,.tt rr i//,irt ,rr tirrliti ,tl, l.. 1ttt ,t-1tt ilittLtltilt) tutti lt,t i:trtttijt;! ll!.r.,\\(r.t lr,ttstt,: i,,t

I tltt, 1,11s1r,,rr'
r ')1. fln'Lt)tinttllt.t rt ,!t't,, l,',i it) \]tl ltit tlt\ ti,l)t)'t it llti', !tihtilir trttltitt tt lti,tiorl ol tt,tt

Itt i.t.. otr rv fu.fi:tr, !5 t)t) :ti:') tli-it11qlt,-uttiil !)t t,-li!itlK {.ti .\: I

'l'hc llon'bh: NC I- I idc ordcr (jals(i -l- I-l0l i lt:rs gln crt tlircctitlr. lr) lhc !(rnrl'llllst: it. \\ ell
it\ lhc rdsp()ndcnts t0 sulrttril lllu r!'nrrt ir: rrell ;rs llrc irrdepcnrlcrrt rc\l){rn\t\ () (I l)rlr}r'L
()..1 (): 102 I (ANNI.:Xt:1il:-2i
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2. .krin t t rirnnrilIlc

'thc \1o[:1:&('C-. l{cgionul ()fllr c. Chcrtrrai. as rhc nodal agcnl'. vidc lcncr dated l]-7-
2020 rcqucsted thc l.;rke l)rrrtctlron (''rrrrrrriuce (lhrlcrabad) and the District Collcctrrr

{Srrkakulant) li)r the rlomination ol l scr or r:r{liccr li)r tho.ioint cornmitlec and site inspcction. I'hc

l,akc l)rotcetion ( ornntitllc (llr.tlcrrrhai rstr li:r.lllr., r.l()t ll()r'r']iratcd anr scnior olliccr lionr thc '

t'rllicc an(l no rcsponse \\r\ rceci\,cd liorn thc I rLe i)rote.ctiorr ('ornrnittt'c (l.l)C) upon rcntind.r\
sent on 20-7-2010 & :l-8-2010. 4, cop, o{'thc Itrl:l:(l(-'s lc(tcr dated l3-7-2020 issucd to rhc

Chainlan. l-akc Protcction I(',lirr!tlec rl.[)( ) llrder:rhrtJ arrd rcrnaindcr crnnil dated ](]-7-ll]l{)
and ,i-{,1-l0l(} rre ar Ar.. N }.X Illll--1. lhc l)isrrisr ('ollecr()r (Srikilkul{rm} norninared rhc

l'nr irrtntrtcntll l'nqincer {l If. {l' l',rilu. rrn ( rrrrlrr.rl IJtrrrd. Ilc:.:iorral ( )l'llce . \rikrk Lr llm xs \(rditl
Otliccr to co-ortlrnatc litr crrrtductirtg s tc inspuclion. ln vicrr ol thc atrovu, tlrc.ioint c(lnrnrttc!'
consists ol' lht' lirllorling rncnthcr.'

Shri .1. N ivas. llA.S.
[ )istrict Collcctor. SriLaku lanr

l)r. l(. Sridhar. Scir'ntr5t l) '

illol:l:&Ct'. [i.egiontl Ofllct. ( rcnnli

l.lke l)rrrtcction ('rr rrr rl.rt tce. ll' lcrah;rd

(Nonrination ofscnior olllccr l:i:s n(rt bccn rcieircd)

J. .loint ('orn nr it lcr's ubscrration

{l} lhc .loinr ( ornrttrttc,,' inspi'clcrl tlrr: :itc Ruk:rrlu P,)nLl' ir'! Sr,\rr.5t) ol' ( hinnrttlrrs:utr

Villaqe..lillurruru UanJal on l{}- l-l(}l I l(ercrrrrr dclirnrnrnt rrlliurals alro ioirrcd tlte inrpce ti,'n
( op1 ul thc Attcrrdancc slrcct r.lircn irt A\Il.\t ll[.-1. l'hotos takcn during thc sitc in\pecti{}rt irru

given at ANNIiXURn-5,

(2) Thc Suhilrct tank rras localll ca|ctl irs "Kakarla Vrni tank". l'he naturc ol'thc suh,ject

allegcd tank *as verilkd *ith Settlen (nt [ar Adrngal. l:lvll] and VANo.l ot'ChiunadLrgurn

Villa.tc und it is revealed that thc total ('.tent ol'thc tarrk is u(trcring an c\tcnl rrl r\c.ll.7j cerrrr

rith llernrlncnl Structurcs and cn!rr,ichnrcnls ao\rred \\ilh 39 ntenrhcrs ()l' rlgricullul.lrl

()ccupat i()ns.

l
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tl) t)uringthu inspcctii'rt it rr.'rr rerL:tlctl hr I{ctr:llu': l)cnt ( )ltierlrls lltirl tlt'''rc:rrc ll() lltrtrilit'

rcsir.ling b1 c()nstruction ()l llr)u\r\ rrr \1 \o.59. iul{i lllat llr)ttsc sitt plltas \\crc i5sucd lrtrrrr lt)l(3

ttttrvards. Out ol Ii9 fanrilic',. tinll .lJ l, rttilics .rrc llrtr inr'. hottsc tite pattas and thc rcmairirrg :7

families said to havc been nrrsplacrd .rnd house $itc palla rcgistr:r is not available in the irlllcc ol

the l'ahsildar. Jalunruru. but irr aecortlarrce tyilh thc "l'oui Adarrgal" avarltrbls. 14 indivitlulls onir

covcrcd as houst'site paltrls bcnellciarics.

({) t-he details ofcoll\trtlctlrrn,'i.rccLt .titlit'n hr rrar ltl'cttcrrtltchnretrls t'\ltl'll c()\crcd 3nd \cllt

ol'occupation in the arca ol l'akarll p(,r rl arc gr\!:u ilt A\\liXURE-6.

(5) l-isl ot' Bcncllc iarics 'cncr( 
'ii. he r's in S.No. j9 ol"Cirinrradugarn Villirgc ol'Jalttrnurrr i\kndll

is given at ANNEXUItIi-7

(6) List ol agricultLrr. ()ir!rrtD:tli,,n\ ir \r.\rr i'),,1 l hirrrrrrtiril,turn \'lll:ir',rl lrtltttttitrit \lltrt.i.tl

ir gir,r:n rt .{.\\f Xt ll.l.-5

(?) 'l'he lixecLrtive [:rrgincer. \\;rtcr icsourcc I)cparlrncnl lrrs ctatc!.| lhrt, the subiecl llnk nur
an abountled tanL antl it rrls nril i()\cr.,J in thc list ol'tanks hlndcd (!\cr hr thc l'ancharat l{.ri

Departrnent to Water Rcstlurce Dcplrtrent irr thc rcar 1005 lnd therc rrls no a\acui cr)\'cr('d

under this tank and aticr lirrnratiirn oi Naros;innrpeta []rrrrch cirnal (NIl(') Lrndcr \rrrslriharr
Projcct in thc rear. 1978. thc lanl *a: r()rnlined t\:lhitndon'Jd and that tlre tunk rrits not usclirl li'r
rccharging the drinking rratcr and it \\rs not a pcrcolalron tunk. lhc l:rl\ irr)r.rncnlal l.n!rrccr.
Pollutitu Control lloard. Srikakularn lrirs sl*lei,l thut. thcrc arc no reniarL> liom their sidr: on thc

allcgcd tank I$ lherc is no ptrllution rsp(rcts in\,()l\c(l in thc srrhjer:t tank.

(ll) 'l'he firllurling lre the utlserr;,lions rnirrlt lrr llrr tr:rnr ol'ol'l'ici:rls conrprising lrortr
l)ollution (lonlrol Board. Surrtr .! Lrnd Rrcorrls. llr:rcnuc l)iyisionll Officcr {-l'r'kkrrli).
lrrig:ttion Division {Nunrs:tnnapclu) rrnd 'l:rhrilkl:tr'. .lulurnuru :rl>out Kirkurll l'onrl in
Sr.No.59 ol'('hinnaduganr (\ )..lxlunruru {}t) iu Srikithul:rrrr l)istr.i(t:

(i)
.l'hc 

tan[. knttrrn as "Kal;rrll Poncl rrhrch rs covcred rn Sr \u.i() ls an abnnd()nud

l'ank. lhcre i:' r1o ir\acl.rl etrrcrad urrdcr this tank. Alirr lirrrnl{iixr ol'Naraslnrlrpctu
Branclt Canncl (NllL i irn ,;l' \;inrsldlr.rra .l)rrriccl. rrr tlp re:rr l()7iJ. the ra11l, u.ri
rcnrained as ahandonetJ.

1ii) 'l'he 
tank lvas nrtl tlsL.lirl lirr rcchargrrr! the r.!rirrkrng rrnter und it \\as nol ir pticolatr,,rr

tank

(iii) 'l'hcrc 
ivas nr) tilnk appeitrlrrt e ol r:r'orrntl

.l
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(it ) I i,crc r,'cre pcnliancnt slnrcturcs loe alcd orr thc sub.ject land i.c.. MPP School

lluilding. llon5,lnl: ('oL,nr. ,anchatal ()lllc.. 'l cnrple Sragc. Rcgarding lkiusc Sirc

l)altai issucd liorn tlrc rcar 1988 onr;rrds. lroust' sitc paltas arc alailablc sith ]l
bcnsllciaries and lhe rcnilir ng 57 lar*ilics har,,; lrer:n residing therc and sitid ro bc

nrsplaced their hoLrse sitc i,rttas. lhcrcfbre. it is nbtaincd as pcr Mlll. Jaltrrnuru

fvlandal and Vll() ('hinrradu,riun rspofl\. thcrt nrc l()tal o['89 indir idual i laorilies arc

rcridrrrr: in the \r \rr j() li,r'. rr c\t('lt (,1 \e .1.01 :tnd tlurt ,,\c.7.1-l ol':rgriu u llurirl larrtl

rr as oecupicrJ br the iL) rnr"iir r.luals ol ( hinnaduganr Villag,e in Jalurnuru \4andirl.

(!) 'l'h!'rc \\crc cncroachntcnt\ ltoticed r]ll thr. sul).icct tank occupied b;- somr. pcrstrns

covered hr cultir lrion

{ri) It is r*caled th;rt the \rrrrr:. Nunrhcr it) is irr chinadugarn villasc. as pcr rc\cnrc
rc.()rds. il is classillctl Jc (;.)vcrnnlcrlt porarnb6lc (Kakarla rani tank). []ul alicr
lirrrnation ol" N arasannlpcta ltranch canrl. lhc tank gradufilh cncroaclrcd and housir]g

colorl\ \!as construcled. st|ool and (ir;ul Pirnchr,r'al ofllcc buildings *crc alstr

c()nstrlrstcd and ('(' roacl l; s lbrmcd lionr Narasarrnapcta R&B road to ('hinadugarrr

village. 32 housc situ pltlai \\,crL. issucd lo.12 heneflciaries and thc renraining 57

lanrilics havs lrccn rcsidrrr!. trr'rc. but h{rus!'sitc l)atlls \\'erc misplaccd and n(r t{nL

crists on grorrnd.

lrii) ,\ e()p\ ol'rhap ol'Kirkirria l',rnd rritlr (\lllanrllor.\ skctch prcpared irr thc l)rrtrrct
Itcrcnuc l)cpartr.trcnt rr {ircrr ll ANNIi\t lil'. -r.

(9) lt rur: irriirnlcd to Iire ( Lrrtr r,,1!cr.hitl,. tilr' ( ,rr\ clnnrc0l in the ir \lcmtr \(r.6-i96liAt\r).1( l)
97- I l. Rcr,cnuc Dcpannrenl. I)t 0,3'{}l; Itt)9. hils ilsircd inslluctir'ins to all the ('ollcctors thiit. tlrc
(iovcrnmsnt htrc bcrcn !cry nrrr'l\ rclil\i rg (hr lr:rn orJcrr *hcrc the t0nk bccl lands arc rcquired

lnr a public purpose like constru(tion rl'houscs ft)r \\oakcr scctions flnd provision o{'lands lirr

puhlic rvcaker scctions anci provision L-rf'land lbr puhlic inslitutiorrs/ organizalions. rvhcn no tattL

crist on (round duc to srlting. brcaclrct [..und irnrl no aracul esists since a long tinrc or whctt lltc

c:llchtlclls arc;r as * ell a\ thc ii\ li!ul it,,cll'* cre ;orrr crLcd [r1' thc lantl o\\ ncrs itlto a built up ar'ca

and tanks ilrc n()l rccciling \\ater an( lar'e cea:cd lt) strvt thc purpose itr $hcn tanks \\crc

abanrloncd or havc heen delirnct due to non - rcccipt ol \r.'nler or duc to fonnation ol'uhitnncl

r)Jtcm. A copr of tht abovc- mcntioncd iiovt \lcnro dalcd li-2-lgqt is givr:n at ANNEXtTRI. "

l0
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ln view of the above positron. the Hon'ble N(i1' nral' consider the present stalus of the

pond and kindly issue neccssal instructions regarding the hciuse sitcs that are eristing in the said

abandoned tank land liorn a long tirne. Regardingthc agricultural encroachments rnadc in the lank

bed land. the'l'ahsildar, Jalumuru. tlrc Srb-Collcctor. lckklli and the local Panchayat ofYicials arc

being instructcd to take necessary action for eviction of cncroachrnenls as per the Covcrnmcnt

norms in force. A lener dared 2I- |-102 I :nthisrcglrd issur.'tl trl tlir'l)istrict Collector (Srikakularn)

is given at AI{NEXURE -l I

l)r. R. Sridha r
Scientist 'l)'
Regional Officc,
l\{nE}'&CC, Chennui

Sh ri .1. Nivas. l.A.S.
l)i.st rirl (lolhctor
Srikakullnr

l.a kc Protcction Com nriltce- l.P("
ll1'dcrahrrrl
(,\ominotion hut nr
hccn reL'eivai .{rou l-PC)

o

W #
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Rc.No.943/2020-E3 ,ot. /L.03.2 )_21.

Proceedings of tl"e District Collector, Srikakulam.
Present:. Sri J. Nivas, l_A.S.,

Sub - Suits.- Originar Api),ication Nog2 of 2020 (SZ) & l.A.No45 ot2020
(SZ) filed by Carer,b Guide (Voluntary Organizalion) Rep.by its
Preside,rt Ms. G Bhargavi. Bahar, Sahara States, LB Nagar.
Hyderabad, rn the !- rn'ble Hon ble National Green Tribunal, Sitting at
Chennai - Obleqtir ns on the Joint lnspection Report - Orders
lssued.

Read l.Original Applrcati,)n No92 of 2020 (SZ) & t.A.No4b of 2020 (SZ)
filed by Gareeb Guide (NGO) Rep.by its President, 7t41. Bahar,
Sahara States lvlar soorabad, llyderabad before the Hon'ble National
Green l,rbunal Sil ng at OIre trli
2 Tlrrs office briel ir;strr-rctionslfacts in Rc No.943 2AZA-|1
DL01 07 202a
3.Orders dated 02 C7.2020 in Originat Apptication No.92 of 2020 (SZ)
& l A.No 45 of 202) (SZ) of the l-lon'bte Nationat Green Tribunat,
Southerri Z<lne. Cl ennai
4.t;Pt12 T/NGT(SZ)/26/20?0tAf' Dr.13 07 2020 ot the Depury
Director General oJ i:orests (C). ttlinistry of Environment, Forests and
Climate Change, Fle3ional Office (South Easters Zone), Chennai.
5 This office Proqs l(c No 943/2020-E3 Dt 3'1 07.2020

6.Orders oafed 0,i Al2()21 irr Original App|cation No 92 of 2A2$ 'Szl
& l.A.No 45 ot 2A2fi (SZ) of the Hon'Lrle National Green Tribunal,
Soulherrr Zone. Cirenniri.
T.Jornt Committee reoort daled 01 02 2021

S.Objeclions C;.rierl 1? A? 20?,1 frled the Gareeb Guide (NGO) Rep ils
Presidenl, Batr:rr Sahara States, llansoorabad.LB Nagar,
Hyderabad.

9 Orders dated 1;a.02 2021 in Origirral Application No.92 of 2020 (SZ)

& IANo 15 o{ 2$21 (SZ) & LANo.16 of 2021 (SZ) of tlre Hon'ble
National Gree n Trrburral, Southern Zone, Clrennai.

One Gareeb Guide (Voirrntary Orlianization) Rep by its President Ms. G

Bhargavi, Bahar. Sahara Slates. L[i Nagrrr. llyderabad, filed an Original Application

No.92 of 2020 (SZ) in the Hcn ble Nat onal Green Trrbr.rnal, Southern Zone, Chennai by

alleging on lhe encroachnrents in "Kakarla Por,d" irr Chinadugarn Village, Jalumuru

Mandal of Srikakulam flistnct. as adversely affecling the ecosystem and the overall

ecology of the area, and thus lilere rs st bstantial question relaling to environment,

wherein the comnrunity at'large rs af{.jctL'd by lhe ettvitonnte,ltai corrsequences, tt is a

continuina violalion'of the provrsron; of enactment specified in Schedule 1 of the

National Green Tribunal Acl, 2010

oBQe8,.-

aelssls r_S-effrge,slilIe-BuglL
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Facts of the case hevc been srlun.,tted to llte l{orl,b|e Gteen lriblr|lal at Chenttat,

vide this office Rc No.94 312020-E3 Dt 0 l 07 2020 and the Hon ble Triburtal has rnade

thefollowingorderintheaboVeorrginalAppliCatlonNo,g2of2020tsZ)&l.A,No.45of

2020 (SZ) on0207 2020.

".......1n order to ascertai,t the present 'stalus, we feel it appropriate to

appoint a Joint Committee comprisirtg of a Senlor Ofiicer of Ministry ol

Environment, Forest and climate change (MoEF&CC), Regiona! office, chennai, a

senior afficer of Lake Protection corn$ittee, Hyderabad and the Dislrict

collector, srikakulam to inspect the area in question and submit a factual and

action taken report, if there is any violation found.

The committee is a/so directed to examine the ravenue records af this area

to find out as to whether there existed any pond in lhat area earlier and what is

lhe nature of the pond and its use at thal tine ancl when the encroachments

started and what are the steps takert by t tc state authorities to remove the

encroachme'nt lo protect the water body.

They may arso strggest and gtve recomnrcndation as lo vthat are all the

sleps to he taken to protect the water bodies.

The District Collector who has been madc as the rrtember ol the cottrnrittee

s directed to cooperate witll the com tittee itt carrying aul the directions of this

Tribunal for the purpose of rnspection ancl preparation of the repon as directed.

Ministry of Environment, Forests and Clintate Change (MoEF&CC),

Regional Office, Chennai will act as nodal agency for co-ardination and for

providing necessary |ogistics for this purpose.

The committee is directed to subtrtit the report to this Tribunal within a

period of two monlhs i.e., on or bafore 15.49.2020.

Further. a detailed Joint Commiitee lepon dated 01 A2 ?-021 has been suomitted

to the National Green Tribunal, Chennai, after due rnspL.clion of the subjected land that

the Hon'ble Nalional Green Tribunal may corrsider the present status of tlre pond and

kindly issue necessary instruclions regarding the house sites that are existing in the

said abandoned tank land frorn e long lime a d that regardrng agricultural

encroach0tents made in tlre tank bed larrds, lhe Tahsrlclar JaiumLlru. tlre Sub-Collector,

Tekkali and the local Panchayat Officials are being instructed to take necessary action

for eviction of encroachments as per the Govt. nornrs in force.

Aggrreved by the above Joint Conrnrittee repo(. the applicant filed an oblection

petition before the lJon'ble National Greeir l ribunal, Cherrnar on 12 02 2021 and lhe
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l-]on'ble National Green 'l riburral has bc en pleased to pass orders on 12.02.2a21 |y'l,al

the applicant is not entitled to lhe relicf.r;l:imed irl the application, but the Hon'ble NGT
rs not expressrng any opirrion regarding re merits of the proceedings initiated anrj it is
for the authority lo consider those {hrrrg l; an.J pass appropriate orders in accordance

vrith law and accordingly the applicatron ii drsmissecl

1. The applicanl has contended rn l3r objection petition, that the team of officials

comprising Pollution cootrol Boarr. survey & Lanc Records, Revenue Divisional

officer, Tskkali, lrrigation Division Narasannapeta and re Tahsildar, Jalumuru

wrongly rnformed ihe Commillee that, the lvlatha l,,4anasa Devi Temple was

constructed in 0.02 cents rnsteac of 0.70 cents and intentionally they did not

menlioned the office of the petitior :r in the |st of Bg beneficiaries (many of these

BO benefrciaries are fake and .also rntentronally they did not inform about

M/s Sarat Slippers lnduslrres. f lor;r Mill etc which are permitted by the Labour

Conrmissrcntrr Sflkak|llanj to arperattnq Sv No 59

ln the Committee report it is specially mentioned that, the Temple is under

the occupation of Ac.0.02, out of total extenl ol A,c.12.75 ol Karkala Pond for the

last 18 years and there are no mentir>n of olfice of the petitioncr and M/s.Sarat

Slippers lndustries. Floor Mill etc.. arrrl on verification of the ground also, there

are no such structures on the subjcc;ed land and hence, the objection in this

regard is not s usta ina b le.

2. The petitioner has stated that Sareel: Gurde (Voluntary organization) is

registered uncier A. P Socrelres .iegistratron Act 2001 vrde No 11'22t2007 and

this orgarrization is accredited i.:y tlre Telangana Slatc. Legal Services Authority

vide No 01,'I'SLSA/ACRLIT/RRii]O15, dateij 12 03 2015, approved U/s B0

G(s)(vi) of the lncome 'fax act 196'l vide F No.ClT(E)lHydl11B(12)180{G)12014-

15, Dated 30.06.201 5 and ;rlsu registered under Foreign Contribution

(Regulation) Act, 1976 vide No 368-140007 Lrnder social nature.

ln this reqard, the above details do not confer any right over the subiected

land and it is not a conclusive procf that the organization is under continuous

occupation in the tank bed lantl.

3. The Petitioner slated that she broullht the temple i.e., Sri Sri Sri Naga Devatha

h,4anasa Devr Ammavarla Templo.at Jhindadrrgam (V), .JalLrmurtr (M), Srikakulam

(D) in Sv Nr', 59 which ,.,/as cons t'uc'ed in 0 70 cents rtnder the managemenl of

the Petitioner and payrnq lhe sirlirri€ s to tlre staff of the Temple, taking care of

maintenance and admrnistralton and cor.:dtrcting annual celebrations since 2016

(All evldenct:s will be submittec at he time of hearing. if the Hon'ble Tribunal

directs)
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As per the local errquiry it is revealed that' there is no such Voluntary

organization paying the salary to the staff of the temple and taking care of th -

maintenance, administration and conducting annual celebrations, hence, the

contention of the petitioner is fabricated and not rcliable'

4. The petitioner has stated lhat M/s Gareeb Gurde (NGO) has spent Rs. 24.43

lakhs for dais, annual celebrations of Srr Mata Mansa Devi Temple, public

l-oilets, Staff Salaries, Staff Quarters, Temple, Administrative Office, home

Kundam, Prasadam Counter Plantation, Matrdaparn for Sri Naga t)evatha, New

Marble Statues, CC catneras. other Misc., constructlons etc., between 2016-21 in

Sy.No.59. However Pr-:lice: lJandobust hfld bL'elr providing at Snri l',4ata fulansa

Devi Temple, Chinrradugam (V) crn call of Mls Gareeb Gurde since 2017

ln this aspect, all the above contcnts are ntade for the purpose of tiling this

objection petition and thcre arc no evidences about spent of such a huge

amounts to the temple.

5. The petitioner has stated that, as per tne requrrernerits of the Villagers, the

petitioner expressed its interest to construct Gareeb Guide Heaven (Old Age

Home, orphans Home etc) in the sard village near by the lemple. lf the

Respondents allotted 10 acres of land tLr the Petitroner at the above mentioned

place, more than 2 000 citrzens will be benefrted through its proposed project

eilher directly or indirectly.

ln this regard, as per the local enquiry the,re is no such Voluntary

Organization in the village. Moreover, the larrd in question is classified as tank

bed objectiorrable poramboke and prohibited for alicnation. so that, the request of

the petitioner for allotment of 10 acres of land in the tank bed area is not feasible

as per the Govt. instructions in force.

6. The petitioner has stated that, M/s Gareeb Guide filed an application, dated:

27.12.2017 before the District Collector, Srixakulanl as per the procedure in

G.O.571, daled: 14 09.2012, Reverrue {Assignnrel!ll) Dept arrd requested hrrrr

to assign '10 acres of Iand for lhe putriic purpose and ior the development of Sri

Mata Mansa Devi Ternple in Sy.No 59 arrd collected acknowledgement tor the

same.

7. The petitioner has atso stated thar lhe District ccltcctor snkakulam replied in

his proceedings vide No.SR No 42l2u20it.C, dt 17.!6 2020 as follouv.

"ln this connection rt is to inforril you rhat tncre are spec,ific rnstructrons lrom ie
Government and the chief comrnissioner of Land Administralion & special chief
Secretary about restriclion on allotrnent of w:rter bociy/tank poramboke lands in

his reference No.811"1543/2012 Dr 18.03.20111."
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'As per para (g) of the above reference Govl. lvlemo No.33571/Assn,l(2),

Revenur: (Assn l) Dept , Dl 14 09 
.,'Ae, 

rir s per para - 3 (a) (ii) at page No.6 says

that, only waste and dry lands ihoulcl be proposed for alienation and wet,

irrigated lands should nol nornal z be consi<lered for such as, tank beds, river

beds, hiilocks with afforestation et,.., shalr noi be alienated or allotted. Further, as
per para 3(c) (viii) at page-8. the ban non change of classilication of tank bed

lands shall be strictly en{orced

For the objections 6 & 7. ;rs per the existing norms; alienation of tank

bed lands is prohibited and henr:e, it is not feasible to alienate the land, as

requested by the petitioner.

B. The petitioner has stated that as I.er a leading News Paper, dated: 01.12.2020,

lhe same District Collector of lirikakulam assured Tridandi Chinna Jeeyar

Swanry of handrng over a site for c')nstruction of a Vedic University al Tarlikonda

of Kotabommali (M). The Collectt r said that 209.84 acres of Hill/Government

Poramboke in Sy.No.36 (1 io 11, f i) and 1B-1 at Tarlipeta (V), Kotabommaii (M)

would he ptrysically handed ove c the unrversrty authonties very soon after a

survey

ln this regard, the land proposed for construction of a 'Vedic University" at

Tarlipeta Village of Kotabommali Mardal is classified as "Korrda Poramtroke"

which is an u n -o bjectiona ble porambcke, morcover the Govt. lssued orders for

allotment of land to tlre Vedic Universit".

9. The petitioner has also stated that. the same Districl Collector of Srikakulani

likely to be allotted -17 59 acres of Fill/Government Poramboke land in Sy.No.156

in Kothaddapanasa @ Kotluru (V) Saravakota (M) for the

conslruclion /dcveloprn€lnt of Shri.A'/yappa Temtr:le Because, the construction of

the said tenrple has starled and 25"0 is already conrpleled and there is no action

by lhe Drsirrr:t Cctlectt,r

The contention of the petitioner ili not correct. as there is no such proposal

in this office.

10.The petitioner has stated that the - oint Committee did not observe (even under

Sumoto) that as per l-B Record 'he Kakarla pond is exterrded in 22 acres

(Approx) and lhere are many agricr ltural encroachmenls in Sy.No.48 also apart

from 12.75 acres in'Sy.No.sg and the office of lhe Petitioner which is in Sy No.59

is inlentronal.ly not included in the li,;t of 89 beneficiaries even though electricity

brlls, Panchayat House tax etc are n the narne oi ttre petitioner (Many of the 89

heneficraries are fakelhoqrrs)
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Ths Jolnt Committ6e has been appolntod ,or thc purpose of verificalion ol

ground reality ot Sy.No.59 ol Chinaduganr {V}, Ja,umuru Mandal, on lhe

application liled by the applicant and hence, thera is no need to vcrify remaining

Suney Nurnber8 by thc Commitlce. Hsnca, lho objection in this rcgartl descftss

no conaidoration.

ll rs pertinenl lo r.renl:on tlr:rt. the pelljoner sard to haye fileC a rcFr3selt3i:on cn

2/ 12.?U17 rcquaglrr)g il'iij Clirsl Comm:gsrt);rcr ct Lar;d Adil}:{r !l:3}!n A P.

Vqayalvada and lhe Dislrrcl C 3ileclor Snkakulam lo al:ot an extenl ol Ac 10 00 ir:

$'1.i1o.59 classltled 'Kaharla Pond", whah ls an obtecticlnaule ta k p,r,rrnlrokt !{
Chifiagudam Village, Jalun:uru llandal rn Snkakulani Orstrrcl.

ll i3 ar rrony tlrat rs unCer the disguiSe o{ proieclrn0 lhe tank flcm encro3chrn*t:l,

lhe applicanl raised befo,e the csle efiled llon tle Nali:it:al Green TtiL;unal lyllrcil iia5

boen mandated wdh a ncble task of protectrne our entir onm*nl lot c'rr l.,t:ute

gen{:falronS.

Thus. lhe applrcanl has tllo cour€{re to se€F the Hon'ble Nrt'{Jrral Grea{l

Irrb,;r:rl's hil,p rn de$lrol,ri3 r.acs;sl.nt fu:lher cl thii Kal":;r.ia Portd b7 asl.tng lJt 1113

atliohlent oi land rs aFpal:rn3 ll ls clcarly yrasl:ftg the prcclous lime ol tlre Hon'bb

llalgrlal Green Tnfunal ,rid, nlisguding lniorigh ccnlinuous prspaga&la of lanl

proteclion, v{hile actually arming tank destruclron

ln vle'r, ol lltt: cucufislance$ erpl3lned above the ohi;lclion pel,tror filcd b7 lne

petilioner dese.ves n! crnsderalron and iiaEle for disrnissal Accordingly lhe

tdgl
Collector Srrkakularn

I

T.
_.,ltt"l

f"ilt G. Bl,argdvr. Fr;.!r(l*'ti
lrlrnsoorsbad. LB iiagar Hyd

/-fu:.u,,\_,
lfn fptz
. G:recl; Cur e iN.C:Jr 141
erabod {8yRPA0)

a
&

Copy 3ubmiued lo the tlon ble National Grern Trrbunal at Chennar throlgh ilx! Slandr$g
Courrssl lor lhe Hon'ble Nalronal Green Trrbunal

3opy lo the Slanring Cc';n:cl lor llre llon bla Nul:.;ltr Giesl Ilbrr:at at Chennar {rr
rnfor:ation and necessary action. She has a:so requestod lii ierv3 $le ati3,,,e crdars grr

Ure peltroner and filt: lhe safis trefore the Hon'bie NGI CIe ;rnar

Copy to Dr.R. Sridar. Screnlst "C' Regonal Offtce. Minrstry ol Environment, Forests
rd Clirnale Change. 1!1 & 2'l:'r frsar llE.PC br"ildrng Nc 34 Catneirral Ga*en Raod.

tlt,ngambaklanr Cnennar.G00 0.i4 (l rnail :Jjllj,f i:!.1. :,1)

Lc;:y !o tlla Sub Coj&acior T.kk h for urfo,rral:r:r,
Copy lo the Tahsrldar. Jalui':u,u lur ltilorrriat:u;r
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FURTHER ACTION TAKE:N REPORT FILED BY THE DISTRICT

COLLECTOR, SRIKAKULAM ItiI OA 92 OF 2O2O BEFORE THIS

HON'BLB ITATIONAL CREEN TRIBUNAL [SZ} CHENNAI AS PER THE

DIRECTION DATED: 24-O5 .2Q22.

l. It is respcctiully submitted that M/s Gareeb Guide (Voluntary Organization)

has statcd that, thc C)rganiznliol has filed & representation dt.26.12.2o17 ta

the Clhict Commissioncr of Land Administration, Vijayawada and the District

Collecl.or, Srikakulam (the saicl r epresentation was not received in this olfice)

rcquesting to alienate the lanrl to an cxtcnl ol' Ac.1O.O0 in Sy.No.S9 of

Chinnadugam Villagc, Jalttmr",ru Mandal, Srikakulam District (AP) for

construction of Gareeb Guide's ileavcn (Old agc homc & orphans home) for

public purpose at Chinnadugam Villagc, Jalumuru Mandal, Srikakulam

Districl (AP) :rs pcr thr' O.O.Ms.tro.57l, Rcvenue (Assigrrment-l) Department,

Dr. 14.09.20 I 2.

2. [t is respcctiully submitted thal, the C.O.Ms.No.571, Revenue (Assigrment-l)

l)cpartrn(,n1, Dt. l 4.OC).2O 1 2 sa','s thal, cnvironmentallll sensitive and fragile

arcas such as, tank bt:cls, rivtr':eds, hillocks q'ith aflbrestation etc., shall not

be alienated or allotted. It is llso submitted that, the required land in

Sy.No.59 of Chinnadugam Villal1e, ,Jalumun-r Mandal, Srikakulam District

(AP) is classilicd as "Kakarla l'ond)" i.c., an objcctionable Govt.Poramboke,

which cannot be alienated or allotted to anybody, as per the orders of the

Hon'blc Courts and as well as nslructions of thc Govt'

3. It is r('spc(:tlull\ submittcd thaL, the Applicant herein has filed a Writ

PeLition No.8493 of 2O2A in the l-lon'blc lligh Court of Andhra Pradesh at

Amaravthi praying the tion't. te (lourt to isstte a Writ, order or direction

cleclaring thc action of th: Ii'espondcnt Nos 4 & 5 (i.e.' the Chief

Commissioncr oI t,an<l Aclminisration, Vijayarwada and the District

Collector, Srikakutam rcspecl ivel)J in not allotting land to the petitioner for

public purposc as illcgal. viol itiorr oI G.0.Ms.No.57'l , Revenue (Assignment-

l) Departmcnt, Dr.14.09.20 12 anrl also direct the Respondent No.s (District

collector, srikakularn) to alloit,.thr: Petitklnr:r for t.t:mporary constructions Ior
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4.

5.

6.

public purpose in thc said prcmires until lurther orders of this Hon'ble High

Court as dccm fit ;inrl propt r it: tht' cirt:umstzlllccs of thc casc and that a

detailed counler alfidavit irr tit s Writ I)eliliorl r,v;rs also liled beftrre the

Hon'ble High Cor-rrt of .Jurdic:lture at Amaravathi and it is pending

adjudicat.ion. {Copy of Counter A{fidavit is inclosed for khd perusal of

the Hon'ble Tribunal| ANNEXURE'I.

It is rcspccl,lully strbmitted lh.lL, as thc matte r stood thUs, the applicant

herein has l'iled an OA No.92 of 11020 (SZ) ar Chennai, challenging the action

by Respondcnt No.2 {Districl Collcctor, Srikakulam} in acting in the interest

of grabbers by alk>wing t:onr;tructions likc School, P:uichayat Ofhce,

Temporary houscs, unaulhorized cultivation etc., in 'Kakarla Pond" in

Sy.No.59 in Chinn:rdugam {V) irr Srikakr-rlam District in the State ol Andhra

Pradesh as advcrsclv alh't:tirg lhr ('cos\ st.rnr and thc ovcrall ccology of the

area and thus therc rs substaniial question relating to environment, where

the community at large is a{lr:ctrrd by tht: cnvironmenLal corisequences and it

is a conLinuing violalion o{ tlrr: provisions ol enactmcnt specilied in Schedule

I oI the National Cree n Tribuna^ Act, 201 0.

It is respectfully sul)mittcd t.hat. the l{on'blt' Nationerl Grecn Tribunal, South

Zonc, Chcnnai has appoirrtcd r,Joint Committcc t:omprising the follou,ing

Officers to inspect the arcir in question and submit a factual and action

takcn rcporl, if thcrc is irnr rioLrtion lourrd.

r) A Scnior Olll:cr o1 llinistry ol Dnvironmr:nt, l'orcsls and Climate
Changt (MoF)F&,CCr, Rcgional Officc, (lhcnnai.

ii) A Senior Officer ol'l,ake Prolection Committee, Llyderabad

ii| The Disrrict Collcctrr, Srikakulam.

In this conncction, it is rcspcctfully submittcd that, among the 3 Joint

Commil-tee Mcmbcrs, orrc l)r.li. Sridhar. Scicntist 'D', MoEIi&CC, Rcgional

Olficer, Chcnnai and thc Ext'cutive Enginccr, A.P.Pollution Board, Regional

Oflice, Srikakulam on behalf of the District Collector, Srikakulam have

jointly inspcctcd t.lrt' schcrlLrL d land rvrth 1hc loc:rl revcnue ofllcials on

2O.O1.2021 and surbmitted r. rc dctailcd .roint Inspection report to the

Hon'ble National Gr,'cn .l'nbrrniri lor kind pr:rusal
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7. lt is respccrfullv submitted lhat, irs per thc directir.rns of the Hon,ble Tribunal

issucd on 1.2.02.2021 in O.A.Nr,.92 at2O).O (SZ) & I.A.No.15 of 2021 (SZ) &

I.A.Nr:. l5 at ?,021 (SZl, a dc:ailcd procccclings in Rc.No.943 l2O2O_83,

Dt. 16,03.2o2 r ha'c' bccn issuc,r to thc Applicant hcrein on the objections

dated 12.o2.202 r firc<i bv him.. rcopy of the proceedrngs rs encrosed for

kind perucal of the Hon'ble Trihunal) AI{NEXURE-II.

8. It is resp<:crIulll' suhmittccl th;rt. .is pcr thc directions of the Honble Tribunal

issued on 12.11.2A21 in O.A.Nc.92 ot 2A'2O (SZ) & t.A.No.9O of 2022 (SZ),

detailcd remarks on 1.hc rb.jr:.ri()ns dared l3.l 1.202 I filed by the Applicant

hercin arc n,n' srrbmirrcd s.plratelv to thc l{on'ble Tribunal for kind

perusal. (Detailed remarks cnclosed for kird perusal of the Hon,ble

Tribunal) ANNEXT RE-IIL

9. lt is rcspcctlulh' sutrmil.Lccl ltra, as per thc revcnue records, the Survcy

Numbcr Sil u,ith an cxtent oi- 1c. 12.75 is classificd as tank poramboke

namely "Kakarlzt Pond" ancl lh(. [.resent gror rrrc'l status of thc Suwey Number

59 is detailed bclou',

I. Nr.r ATURE OF CONS'I'RUTION / STRUCT'. RE

PP School

)

l]

l);rrtr:l':r.rr ar I ()l-l-ir:g (\ou i'.)ir'.( ri rd ils
voth tiIll:i r n rsl.t Kt:rrclra m)

l
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TION/

27 years
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27 years
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42 years

17-32 1.'ears
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0..;54

R

overccl by houscs t:onslrrte li tl I:v
PL [r nr ilit:s
iack top rrxrrl lirrtnctl ll'r,rr

Narasa nnall)cl a -Pit thapi,tl lla m t oad
to Chinnad r:garn Village

Iricld (lhan n(.1

ccul:i.tr,ions bv 40 individ,-rals for
gricult uraI ()pcra t ion s

acanl land lor Sri
miNara simhaS\varlvYli 1 ra

urposc
tage for Sri

miNrra simhaS\\'a mr!a I rit

agack'r,ctr r'l'a m pkr

o.44 42 years

0.01 42 years

o o'2

.,
6

o.44

/.t.+

8

q

Total t2.75

20 years

L

I

I

I

I

I

I
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-tO. lt is respc(:tlully submrttr:d lhat. lht cncroachmcnts to au extent of

Ac.7.68 (i.e., Sl.No.6 &,7 of the irbove tablc) covered by agricultural fields,

have been evicted reccntly and a caution board stating that the land belongs

to Government and thc trcss paiscrs arc punishabtc ,.rr',a., law, has been

erected on the land.

I l. lt is respectfuily submitted ttrat, the Tahsildar, Jalumuru has reported

vide in Rc.No.2O4 l2O2O-A, Dt.A2.O7.2022, stating that, the new compound

wall constructed by one Smt.(i. l(umari, Anganrvadi worker in the Sy.No.sg

i.e., "Kakarla Pond'has been dernolished and also issued a warning to the

Angan*,adi Worker stiltin!{ tlrirl iurthcr {ur\ una-.lulhorizcd constluctrons in

the tank area u,ill be vics t:d seriously. (Copy of the report of the

Tahoildar, Jalumuru is enclosed for kind perusal of the llon'ble

Tritunal) AIINEXI RE-IV.

In view of the circumstirnces cxl;lained abovc, it is rcspcctfully submitted that,

with regard to the othcr agc old encroachnrcnts i.c., MPP School, Ryothu

Bharosa Kendram, Hor-rsr.:s of 89 Bl)L familics, Black top road to facilitate the

public at large ol Chirrn;rdug,unr Vi lagt', F rr'lrl channcl, stagc and Nagadevata

temple which arc exisling lrr:m long back in the scheduled land, the

Govemment through the Chief Cormissioner of Land Administration vidc rhis

oftice Rc.No.9 43l2O2O-e3, Dt,OS.O-i.2022, has bcen rcquestecl to examine the

case and to issuc neccss.rry instrur:tions to proceed furthcr action taken with

due process of law in this matter, in order to avoid law ancl order problcm

{Copy of the letter is enctoaed for ltind peruaal of the Hon,ble Trlbunalf

ANITEI(URE.V.

This is subrriit.terl for kind information

Dated at Srikakulam on -his thc 5rr, day of July 2O22

4 51"''
DISTRICT COLLECTOR,

SRIKAKULAM.



4D bLExoE-+

AS PER THE DIRECTION DATED: 14.07.2022 PASSED BY THE HON 'BLE
NGT{SZI CHENNAI IN O.A.No. of o THE DET COMPLIANCE

REPORT IS SUBMITTED ON l'HE FOLLOWING FRESH OBJECTIONS
DATED: 26.07.2o22 FILED BY THE APPLICANT

MOST RESPECTI.'ULLY SHOWETH .{S FOLLOW:

It is respectlullv submitted that, th, contcntion of tht: Applicant is:

(A) On one hand it u,as mentioned in the said reports that the Applicant

hcrcin has requcsted to irli< nate lhc land tc) an extent of Ac.10.00 in

Sy.No.59 of Chinnadugam Village, Jalumuru Mandal, Srikakulam

Distrkt wtrich is classi[ied as "Kakarla Pond". But thc G.O.Ms.No.S7l,

Rcvenuc . (Assignmcnl'l) l)epartmcnt, Dr. 14.O9.2O12 says that,

environme ntail.y sensitive t n.l fragile areas suctt as, tank beds, riverbeds'

hillocks with afforestation ctc., shall not alicnatcd or allotted.

On the other hzlnd

(i) There are 89 age old residential houses ol BPL category people, one

MPI' School, Rythu Bt,arosa Kendram (Panchayat Oflice)' CC road

from Narasannapet.r-Pathapatnam road to Chinnadugam Village'

F'iekl Chrtnnel, Nagad{rvata temple etc., are existing in the

schtrlulcd land.

{ii} 'I'h(' l)istrict Colleclor. $lrikakulam sanctioned compound wall for

MPI)E School clc., irr Sy No'59 of Chinnadugam (V) on 13'08'2020

ancl the construct.ion work started and completed in December,

Paras {A} i & ii : In reply t.o the objections at Paras (Al i & il' it is

respectfully submitted that, the Applicant herein has requested to

alienate the land to an extent of Ac' 1O'OO in Sy'No'S9 of

Chinnadugam Village, Jahim uru Maqdal, Srikakulam Dlstrict whlch

is classified as "Kakarla Pond" and it is an objectioaable taak

poramboke. But, the G.O.Ms'No'571, Revenue {Asslgnment-I)

Department, Dt'14.O9.2O12 says that, environmentally sensitlve and

<_---
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fragile areas such as, tank beds, river beds, hillocks with aforestation

etc., shall not be alienated or allotted.

Regarding the age old constructions existing in an extent of

Ac.S.O? (out of the total extent of Ac.12.75l in Sy.No.59 classified as

"Kakarla Pond", it is respectfully submitted that, the Govt. through

the Chief Commissioner of Land Administration, Mangaligi has been

requested vide in this office Rc.No.943/2O2a-83, DL.Oi,O7.2O22 to

examitre the present grouncl reality and to issue suitable instructions

to proceed further in this matter, in order to avoid law and order

problem.

Regarding construction of compound'wall to MPPE School,

Chinnadugam Village, Jalumuru Mandal, Srikakulam District, it is

respectfully submitted that, the construction work was already

stopped by the revenue authorities in the year 2O2O and after that

ao construction work for the MPPE School was happened till to date.

Hence, the allegations are not correct.

(B)On one hand it was mentiorred in the-said reports thal as per para (g) of

the Govt.Mcmo.No.3357l lAssn. t (2), Revcnue (Assn.1) Dept.,

Dt. 14.09.2012, as pcr para - 3(a)(ii1 at pagc No.6 says that, only waste

and dry lands should be proposed for alicnation and wet, irrigated lands

should not normally be considercd for such as, tank beds, river beds,

hillocks with afforestation etc., should not trc alicnated or allottcd-

Further, as pcr para l)(r:){viii} at page:fl, the ban on changc of

classification of tank Lred larrds shall be strictly cnforced.

Herwever, as pcr the din:ctions ol tl-rc Drstrict Ad rn inistration, thc

Tahsildar, Jalumuru has carried out thc c.viction oi encroachmcnts which

are made by way of agrit:ultural ficlds in Sy.No.59 of Chinnadugam

Village, .Jalumuru Mandal, Srikakulam District, except the other age old

buildings/ structurcs, u,hich needs specific orders from the Govt.
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Para- [pl: In reply to the objections at Eafa, l_B] -, it is respectfully

submitted that, ir compliance to the orders of the tlon'ble High

Court and the Natiooal Green Tribuaal {SZ}, the occupations by way

of agricultural encroachments in an extent of Ac.7,6g (out of the

total extent of Ac. 12.75) ir sy.No.s9 classified as *Kakarla pond- of

Chinnadugam Village, Jalumuru Mandal, Srikakulam have beea got

evicted aird a caution board stating that the land beloags to Gowt.

and the occupaRts are liab].e for puaishment has also been erect€d

on the said land. Fuither, there are 89 age old residential houses of

BPL category people, one MPP School, Ryothu Bharosa Kendram

(Panchayat Office), CC rortd from Narasannapeta-Pathapatnam to

Chinadugam Village, Field Channel, Nagadevata Temple ctc., are

existing in the scheduled land and hence, the Govt. through the

Chief Commissioner of Land Administration, Mangaligi vlde in this

oIfice Rc.No.g43/2A2O-F,3., DI.O5.O7.2O22 has been requested to

exami[e the present ground reallty ard to issue sultable lnstructlors

to proceed further in this matter {copy enclosed as Annexure-If.

0n {ht ollri:r hancl

i. 'firr (lovt:rnrncnl of Anrlhra Pradcsh vidc (;.O.Ms.No.446, Revenuc

(Assiqnmcnt) Dr:pzrrlrnt:'- t, Dl.. 14.10.J0 l6 has aiienatcd an cxtent. oI

Ar'..2()9.u.l in Sr \o.:b/I u hir:l-t is classified as "Konda

Itrr;r nrboke/ Hillock" in Tarlipeta Village, Kotabommali Mandal,

Srikakularn l)istl'ic1 iii lavour of "srimath Ubhaya Vedanlacharyn

l.,i,r,tlrirrn,, Ior r.slirirl sh.rrr.r..rj rrl ,,Vi.rlir: L.;rti\,('rSily-" on payment ()[

nrarkt:d valuc.

lera (B) i:

submitted

In reply to the olrjections at Para (Bf i, It is resPectfully

that, the Government of Andhra Pradesh vide

G.O.Ms.No.446 Revenue {Assignment-I} Dept., Dt'14.1O.2O16 has

alienated an extent of Ac.2O9.84 in Sy.No.36/ 1 which is classlfied as
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*Konda Poramboke" in Tarlipeta Village, Kotabommali Mandal,

Srikakulam District in favour of "Srimath IJthaya Vedantacharya

Peetham'n for establishment of oVedlc University" on payment of

market value, since the land in question is an unobjectionable

poramboke. {Copy ol the G.(). enclosed as Annexure-II}

ii. As per the revcnut: rcr:ords and the suri,ey reports the Kakarla

Prind exte ndcd irr Sr.Nr .4ll {ln Acrcs 22.2O\ 81, in Sy.No.59 ([n Acr<:s

12.75) in Chinnadugir-n Villag', .l:ilumurir Mandal. Srikakul;rnr

District. 'l'here iarc truo lnlets lo Kakarla Pond i-e., onc is from

Koneru Porrd (grabbt'd by Mr.(iundu Simmanna & Othrrs) and

there is onlv rrne Outlrt to Pedcla<lr-rgunr Tarrk (grabbcd b1'Mr,Pecsa

Srinivasa Rao &, Othcrs). Llut thcrc is no action by thr:

Respondents to protcct thc inlcts irnil outlet of Kakarla Pond with

an intention to cio fiirt:t r to lht' ;t lror,,r' gra btrers.

Para lBl ii: In reply to the objections at Para (Bl ii, It is respectfully

submitted that, as per th(: revenue records, the Survey No.59 of

Chinnadugam Village, Jalumuru Mandal is classified as 'Kakarlavani

Cheruvu" lrith an extent of Ac.12.75 and the Survey No.48l 1 of

Chinnadugam Village, Jalumuru Mandal is also classified as

"Xakarlavaai Cheruvu" with an extent. of Ac.21.O8, but both the

tanks are llot the same and after formation of Narasannapeta Braach

Canal (NBC| uoder Vamsaclhara Project in the year of 19?8, the

Narasannapeta Branch Canal {NBC} was formed in north part of

'Kakarlavani Cheruvu" Tank bund in Sy.No.48/1 of Chinnadugam

Revenue Village, Jalumuru Mandal, Srikakulam District and at

present there was no tank appearance on ground and at present

there was no inlet and outlet canals occurred in Kakarlavani

Cheruvu, but the outlets irre north side of Narasannapeta Branch

Caaal (NBC| which is formerl north side of Kakarlavani Tank bund



ryr
ard the outlets are formed in Zeroyathi lands of ryots which are

presently irrigatlng and the said outlets are not eneroached by aay

one.

Praver

It is respectfully submittr,d tiuit, there are age o1d encroachments in the

Kakarla Pond which cannot be evicted norv. Further there is a law and order

problem in the village in respect c,l the subject land. Now the petitioner is

requesting for alienation of land in the tank alrd the same is not feasible in view

of the Hon'ble Supreme Court Orders on alienation of objectionable porambokes

in C.A.No.4787l2OOl dt.25.07.200t and hence the petitioner is frequently

approaching the Honble NGT with d ifferent pleas. It is humbly prayed that the

Hontle NGT may consider the pre sent status of the pond and kindly drop

further action in this matter.

This is submittec for kind information

Dated at Srikakularn on this the f it da)' of August, 2022.

a 1--

DISTRICT COTLECTOR,
SRIKAKULAM,

il
, t:\

I

L
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Rc.No.943/2020-E3 . At.D<07 .2022. Collector's Office Srikakulam.

Arnet*qt-fl_

From
Sri Shrikesh Lathkar, IA S ,

District Collector.
Srikakulam

Ref:- 1

(Through the Chief Commrssic'rer of Land Administratin, A.P., Mangalagiri)

Madam.

Sub:- Suits * Origrnal Apolication No.92 of 2020 (SZ) & l.A.No.4S a'f 202A
(SZ) frled by Garr,eb Guide (Voluntary Organization) Rep-by its
President Ms. G. Bhargavi, Bahar, Sahara States, LB Nagar,
Hyderabad, in the tlon'ble Hon'ble National Green Tribunal, Sitting at
Chennai - lnstructicns sought for - Request - Reg.

To
The Prrncipal Secretary to Government,
Revenue Department,
A.P.Secretariat, Velagapudi, Amaravathi,
Guntur District

W.P.No.B493/2020 liled by Gareeb Guide (Voluntary Organization)
accredited by the Telangana State Legal Services Authority vide No.
01/TSLSA/ACRDT/RR/2015, Dated 12 03 205 Rep.by its President Ms.
G. Bhargavi, Bahar, Sahara States, Mansoorabad,LB Nagar,
Hyderabad in the Hc,n'ble High Court of A.P. at Amaravathi.
This office Rc.No 9a1i/2020-E1, D1.07.05.2020.

Hon',ble High court orders dated 07.05.2020 in lA No.'t/2020 in
W.P No 8493t2020
This office Rc No 94lt/2020-E1, Dt.13.05.2020.
l-his office Rc No 94lr/2020-E 1 , Dt 18 05 2020.
Original Appticahor I'1o.92 of 2020 (SZ) & l.A.No.45 ol 2024 (SZ) filed
by Gareeb Guide ,NGO) Repby its President Ms. G. Bhargavi,
Hyderabad before tht: Hon'ble NGI', Sitting at Chennai.
This office brief instructions / facts in Rc.No.943/2020-E1'
D1.01 07.2020 sent t(, the Government Pleader, NGT, Chennai.
Orders dated 0207.1lO2O in Original Application No.92 of 2020 (SZ) &
l.A.No.45 ol 2A20 (SZ) ot the Hon'ble National Green Tribunal,

Southern Zone. Cher'nai.
EPl12.7/NGT{SZ)I26'20201A?, 01,13.07.2020 of the Deputy Director

General of Forests (3), Ministry of Environment, Forests and Climate

Change, Regional Otfice (South Easters Zone), Chennai
This office Progs. lc No 943/2020-E3, Dt.31'07.2020,
Rc.No.636/2020IA1O1.12.09 2020 of the Joint lnspection Committee.

Rc.N6.63612020/AiD1.12 09 2020 ot the Joint lnspection Committee

(revised report received tn office on 05'10.2020).
brders dated 04 01. i1021 in Original Application No 92 of 2020 (SZ) &

lA.No.45 of 20l0 (SZ) r:f the Hon'ble National Green Tribunal'

Southern Zone. Cher nai.

Joint lnspeclion Rel)ort recerved on 28 ffi.2A21 from Dr.R'Sridhar'

Nodal Off icer
Objections dated 12.02,2021 filed the Gareeb Guide (NGO) Rep ih

, Binar, Sahara S:ate';, Mansoorabad,LB Nagar, Hyderabad'

Orders dated 12 02.1102'l in Original Application No 92 of 2020 (SZ) &

l.A No 15 of 202r (Sil) & LA.No.16 of 2021 (SZ) of the Hon'ble National

Green Tribunal, fioutlern Zone, Chennai.
This office Progs Rc.No.943/2020-E3, Dt 16.03 3031'
orders dated iz tt;'Azl rn Origrnal Application No'92 of 2020 (SZ) of

the Hon'ble National 3reen Tribunal, Southern Zone, Chennai'

iresh oUlections dt.'3.11,202'l filed by the Applicant on the direction

d1.12'11 2021 ol Hon'ble Tribunal in O.A.92 ol 2O20'

Orders dated 24.05.:1022 in Original Application No'92 of 2020 (SZ) &

t n f.to SO of 2022 (SZ) of the Hon'ble National Green Tribunal'

Soi:thern Zcne, Cherrnai
l\ilemo No '1 357/Section lll2C22(1747726) ' Environment, Forest'

Science and Te,:hnology (Seclion-ll) Department, Dt 08 06 2022'
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I invite kind attention to the references ctted

It is submitted that, M/s Gareeb Gurde (Voluntary Organrzatron) Rep by its

President Ms. G. Bhargavi, Bahar sahara States, Mansoorabad, LB Nagar, Hyderabad

stated that, the Organization has filed a representation d1.26.12.2017 to the Chief

Commissioner of Land Administration, Vijayawada and the District Collector, Srikakulam

(the said representation was not recerved rn lhrs offic.r) requesting to alienate the land to

an extent of Ac 10 00 in Sy No 59 of Chinnadugam Village, Jalumuru Mandal,

Snkakulam Dastrict (AP) for construction of Gareeb Guide's Heaven (Old age home &

orphans home) for public purpose at Chinnadugam Village, Jalumuru Mandal

Srikakulam District (AP) as per the G.O.Ms.No.571, Revenue (Assignment-l)

Department, Dt.14 09 2012

ln thrs connection, it is submitted that, the land applied for in Sy.No.59 of

Chinnadugam Village, Jalumuru Mandai, Srikakulam District (AP) is classified as

"Kakarla Pond" i.e., an objectionable Govt. Poramboke, which cannot be alienated or

allotled to anybody. as per the orders of the Hon'ble Courts and as well as instructions

of the Govt.

Aggrieved by the above, the applicant has frled a W.P.No. 849312020 in the

Hon'ble High Court of A.P. at Amaravathi, inrpleading the following as Respondents

and prayed the Hon'ble Court lo rssue a Writ, Order or directron more particularly one rn

the nature of Writ of Mandamus declaring the actron of the Respondent Nos.4 & 5 is not

allotting land to the petitioner for public purpose as illegal, arbitrary, violation of

G.O.Ms.No.571, dated 14.09 2012. Revenue-(Assignments-l) Dept, and this Hon'ble

Court order dated 21 01 .2AU passed in WP.No 31764 ol 2013 and article 21 of

Constitution of lndia and pass such other order or orciers may deem fit and proper in

the circumslances of the case and also prayed the Hon'ble Court that pending disposal

of the above Writ Petition, it rs also.lust and necessary that this Hon'ble Cou( may be

pleased to drrect the Respondent No.5 to allow the Petitioner for temporary

conskuctions for public purpose rn the said prernises until further orders of this Hon'ble

Court and pass such other order or orders may deem fit and proper in the

circumstances of the case.

1. Union of India Rep by Prl.Secretary, Ministry of Home Affairs, New Dethi.

2- State of Andhra Pradesh Rep.by its Chref Secretary to Govt., Department of
General Administration, Secretanat, Amaravathl.

3 Government of Andhra Pradesh, Rep by its Prl Secretary to Govl., Dept of
Revenue, Secrelariat, Amaravathi.

4. The Chief Commissioner of Land Administration (APLMA), D.No.22-19, Ftoor-ll,
Block-A, Jasthi Tower, Saipuram Colony Road Gollapudi, Vijayawada.

5. Collector, Sflkakulam Dtstnct. Srikakulam

ln this connection, it is submitted that, fair counte, affidavits have been submitted

to the Hon'ble High Court of A.P at Amaravathi, in the above Writ Peiition and the case

is still pending for adjudication.
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As the matter stood thus the same petitioner has fited Original Application No.g2

ol 202A g4 & 1.A.No.45 of 2020 (SZ' in the Hon'ble National Green Tribunal, Southern

Zone, chennai impleading the chref Secretary to Govt, Ap Secretariat and the District

collector. srikakulam as the Respo r,lents 1 and 2 respectively, challenging the action

by Respondent No.2 in actrng in th. interest of grabbers by allowing constructions like

School, Panchayal Office, Tempora r, houses. unauthorized cultivation etc., in ',Kakarla

Pond" in Sy.No 59 in Chinnadugan (V) in Srikakulam District in the Stale of Andhra

Pradesh as adversely affecting the r:cosystem and the overall ecology of the area and

thus there is substantial questlon relilting to envtronment, where the communi$ at large

is affected by the envrronmental co'tsequences and it ts a continuing violation of the

provisions of enactment specified il Schedule 1 of the National Green Tribunal Act,

2010.

ln this connection, the Hon'bie National Green Tribunal, South Zone, Chennai

has appornted a Jornt Commrtte ? comprisrng a Senior Officer of Ministry of

Environment, Forests and Climate l)hange (MoEF&CC). Regional Office, Chennai, a

Senror Officer of Lake Protectron r:;ommittee Hyderabad and the Diskicl Collector,

Srikakulam to inspect the area in qur,stion and submit a factual and action taken report,

if there is any violation found

It is also submitted thal. anr,)ng the 3 Joint Committee Members, one Dr.R.

Sridhar, Scientist 'D', MoEF&CC Regional Officer, Chennai and the Execulive

Engineer, A.P Pollution Board. Regional Office, Srikakulam on behalf of the District

Collector, Srikakulam have jointly irrspected the scheduled land with the local revenue

officials on 20.01 2021and submitlec the detailed Joint lnspection report to the Hon'ble

National Green Tribunal for kind pe'usal.

It is also submitted that. as. per the revenue records, the Survey Number 59

covering an extent ol Ac.12.75 is clar;sified as tank poramboke namely "Kakarla Pond"

(Abandoned tank) and the present g-ound reality of the Survey Number 59 is detailed

below:

0
ature of constructron/slrLrciuro

PP School
anohayat Offrce (No\r con rerled as
yothu Bhargsa Kendram)

044

ccupations by 4O ind ivid,rals 724
or ag ricultural operati()ns
acant land for Sri Laxmi ltlarar;imha
wamy Yatra purpose

tage for Sri Laxmi Narasinlha
wamy yatra

001

0.o2

402 27 years

055 32 years

42 yeats

1 7-32 years
victrons

42 yeats arried out

42 yeats

lExtent
lcovered (in

lo". 
,

Duration of
occupation/
construction

Remarks

1

2

t

0.12
0.05

27 years
10 years

4

t'l6

7
I: 044

B

-lI agadeveta Tanrple
Total 12.75

o ears

ecen t!v_ -

-f- _l

iCovered by houses 
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ionsiructeu by 89 BPL farniligs I

tBlack top road formed froln
:Narasannapeta Patha[)atnam
,road to Chrnnadugam /ill.r-ge ,

iField Channel I

-l

t__
I

-l-

l
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It is furlher submitted that, the encroachments to an extent of Ac.7.68

(i.e., Sl.No.6 & 7 of the above table) covered by agrrcultural fields, have been

evicted recently and a caution board stating that the land belongs to Government

and the tress passers are punishable under law, has been erected on the land. ln

the remaining land, there are age old permanent sl.uctures by way of dwelling

houses of 89 BPL families, one MPP School, RBK elc , existed in the remaining

extent of Ac.5,07 in the abandoned tank "Kakarla pond' of Chinnadugam Village,

Jalumuru Mandal, Srikakulam District.

It is submitted that, on the series of complaints filed by the above

organizalion, so far, the occupations for an extent of Ac.7.68, which are feasible

for eviction have been get evicted and the age old slructures were not evicted so

far on the reason to avoid law and order problem The Hon'ble National Green

Tribunal, Chennai is asking to submit further report on each of the objection filed

by the organization about the occupationsiremaining structures in the tank bed

land.

Reports of Joint Commrttee which are submitted to the Hon'ble Nalional

Green Tribunal, Chennai are enclosed for kind perusal.

ln view of the circumstances explained above, it. is requested that,

necessary instructions may be issued regarding the age old permanent

constructions i.e., MPP School, Ryothu Bharosa Kendram, Houses of 89 BPL

families, Black top road to Chinnadugam Village, Field channel, one stage and

Nagadevata temple which are existing from long back an the scheduled land, at

an early date.

Copies of interim orders passed by the Hon'ble National Green Tribunal in

the references 8tn, 13tn, 16'h, lBtn and 20rh cited are enclosed for kind perusal and

further instructions in this matter.

Yours {ully.

District C lector,
Srikakulam

Copy to the Principal Secretary to Government, Revenue Department, A.P.Secretariat,
Velagapudi, Amaravathi, Guntur District.
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Government of Andhra pradesh

Water Re:;Jurces Department Nol€ko0L€-?
- irt'om

Si!D.S.Pradeep, li.Tech..
lxee utive Engineer, W.R"Dept..
BRR Vamsadhara Projecr
lllaintenance Division,
Narasannapeta

'lo
I'hc Tahsildar,
Jalumuru

LLN! .F-E/lVrc.l)r\ n/Npt'ta l)lJ I l-b f'( Dt.r-] 2023
Sir.

$ub: Suits- Original Applicatirxr N3.92 ol 1020 & LA.No.45 of 2020{SZ) filed by
Gareeb Suide {Vounrary, (}rg:uization) Rep. by its president Ms.G.Bhargavi.
Bahar. Sahara states, [_B n*:r11ar. llyderabad. in the Hon'ble National Grcen
'I ribunll. sitting at Chrnrai- s1.\o.59 and -18/l- Kakrlavani Cheruvu-
Chinadt,galr \/illage. j:rl'.rrnuru nrandal srikakulam district -submitted-
Rc-earding.
l, Itc Nc.19712020. SA i")rre, 15.0i l(tli of T;ihsildar, Jalumuru

l.Rc N0 :636i?02$i dt 11.09.:{)20

3. The D1'. Executivt l:rrgirrr:er. RRR Vam.Proj. Maintenance Sub Division.
Nrrasannapeta l.r.Nu. -lj;EE Dt.30.0j,2023

ti ., I

With the references to the ahov: cited, it is to inform that, the Kakarlavani tank

was an abandoncd tank and it was not covered in the list of tanks handed over by the

Panehayat Rej Depillmenl to Water llesources Departrnent(vamsadhara) in the year

200i. And rhis d!'partmert is not teed:ng the tirnk fmra vamsadhara cenals.Funher it is

also sr:hrnitted that even though uher the larmution of Narasannapeta branch canal was in

1978, the Kakarlavani tank rvas iot in our syst!'n) Ied tanlis and remained as abandoned.

Further it is ro in fcrrm that. there r.l as no rank appearance on ground in reference 2"d

ciia{i. [n this t onr:ection I anr her* rv th subnritting thet tlre question oi reopen the lwo

inlets and outlcts does not arise. Rrpexling Kakarlavani tank in Chinadugam Village i

herervith subrnit the cxplanatory sk*tcl preparcd during the joint inspection.

l'his is subrnitted lbr favor of infcrmatitrn and taking further necessory action.

. Yours faithtully.

- !, .\ *1"-o
. Executivb Engin6ir,'W.R.Dept.,

BRR Vamsadhara Project
Maintenancc Division,

Narasannalxta
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F.URTHER A T.IKEN REPORT FILED BY THE
DISTRICT COLLECTOR SRIKAKULAM IN O.A.No 92 of
2020, MOST RESPTtCIFULLY SHOWE1IH AS FOLLOW:

l. l't i:, n:spcL:thrlh sirirnrirled rlr,rt, \1 's. (iirrr cb {}uidr: iVoluntarv

( )r'qruriziitiolrl ir.rs s1n ::(1 1lr,rl. thr' (.)r'giirrizat.ion has liled a

r'( i)rcli(.'r)lllr',n ,iL -r,, l.l.JU1t 1,. rlrc Llirie'i Clor-ttruissirtner of

Ltrnr..l Adnrinislri.il.i(-'r, \/ijawiru::r1ir :utcl iht: District Collector,

Srikilkullim ll.hi srrirl -i)r'i si nl rlr,ilr \\;r\ lr)l rc(tcivild in this

olli( ( l r'( (lLrcslrr,-i l1) ilii( niril tlrt i:r.tcl l() ilrt cxtelll oI Ac.1O.OO

tr: lir .Nrr..rr:r r,1 ( i tnt a{llttlrrlr \'iilrrgr'. ,Jrtlurnrtrtl Mandal,

Srili,.,kut;.:tli l)llilrlri i,l.l') li'r r')lisl:'trctl()lr t:I C-]art:cll (iuicic's

Ilcl\,Cn (()lri irl| iriit'ttt- ti' orplt lis hom<:) frlr pllblic purpose at

('l:rr:rrulu:;;trt: \'illi,r1t, ,.ttluttltt:-lt \1:lrlrllrl. Srikakullrm Distric:t

{A.l't rrs pr:r rlrl G. (..'. Ms, \r;..,7 l, llt:rt trLlc (Assignmcnt-li

l)i:1r;u l.tttCttl, ,r, 1r.11t)..)t) I il.(ANNEXURE- l)

2. Ir is r(^sp{)rllirll\ srtl.rr.:tlccl llrill li-}(r (i.o Ms.No.57 l, Rcvcnue

lAs:ij!3trli('rrl li l)r'iriir'ltlltrt1. l)l.li.()(,)..lOl2 savs 1h"1,

( [],;r'r)lll)l! ll1iilir s, ll.itl'.'' ;rll(i I:irgll( itT(;l:. r;d()l.l ;ls 1:rttk [lt:r]s'

rivt r l:t'ris. hilloll:s ,r'ith tlllirt-tsl.:.11i{)!l ('lc, sl-rali lrot be

irlir'rrirl('(1 ol iill()ll{'(i. ll is rtlso sltIrli1i''':] th?lt, lhc roquircd

i.Lnrl il S\.Nr:..'rir rL (ltti rrrittltll.rr) \ rililil' ' ,lalumurlt Manclal.

Slil<.rkul:rrn I)istrrct fAI') is r:lirssrfit:ci i'ls "l\iikarlal Ponrl'(i'e', an

r,Irici litinlrl.r], (lor'l It rk It):"ilrr]l)rrkr'. u'hich collld not bo

alilr.r;rtt'tl itt rrliotlr't1 111 ;1111l1rtlr, ils l)r'i' ther tlrtl<:rs tll t'hr

ll0rr,lrk, (.,riir.t ilt \r,r i'.1,,, )')1 ',, i,, l,r,r,' Common Ordcrs

r11r,,, I -l() lr) -)(lr-) ,' t,111; \'Jrr{', {l'i1.1 N,, l(t8 rll"?Oll2 and .ls

\'.! ll irs instl tl('liorl: (rl th'' (lovl

.'],. lt rs rr':iJir'.rLl\)ll\ sr l,'rlitt'rl rlt::t. ll.l( '\l)l)li{ rrrlt hcrt'irr h:rs llletl

', 1t,' 1 ;r,qiri,r1 \,, s 1l).t r)l .lO-'() ltl lLlt' ll'rll't)lr: l-ligll Court o[

,\nrllrrt l't-irrli'sit irr \1 1i rrrvll.t; pt'it'' itlq tllI IIon't>lt' C)ourt lo

isslr( il Writ. ()rri, r r; lircL'1totl 11''t latit:1-l thc aclion 0f thc

I{ sprltttit:tt1 Ntts 1 t't 5 { .t'.. lllr' C}rit'1 ('r I rrrmissioncr of Land

lri:r itlisttri : r' t Ir ' ''r ''i'' I 'L'' l) t' icl ('ollt:r't'iir'



4. It is rcspc('L[ull-\' subrnittc(l th,lt, irs th( maltcr stood thLls, the

,t
Srikrrkrti;itrt r( sl-1(,1ir.( l\l i11 1r11 rlllollit'ri lrrl'til l() lll{' pllitirrner

for ptiblir l)Llrpr,st as ill,';,. \r('l.Liirrir " ti.() lVls Ntr 57 1'

Rcvt'rttrc l\:'siqtlt;tcril l) l)r'p;rttrtr, rrl, l)l I l.()(l.J()11 irrrtl :liscr

dircr't thC Ii( sp.rlt(i( 1tl No.5 (Distrlt t C ilr. t:1or, Sr ikakr-rlartl) ltr

allrlrt thc l'r'ii1ir:ttr'l irlr lt llli')J,rl\ ,,ll',1: l( trr,rrl; ll>f pUblic

ptlrl)()sc iit litr: i r 1l llri lllis' \ .tlttl, llt:'l:, r ,.lrtlr:rs r'l tllis

i-lorr'blt' llrlh ( ()Ll11 ils dcltt: lil ilrt(l l)r()l)cf rll thc

cir(:t.llltslilrlr'()s oL lll( (ils( ,,tt,t ,i,.,, .r (l( l;ill(.1 ( (,tlllt('r irlIidavlt

ilr tltis WIrt lttitiott l';Is itls,; l;icti itcl,rrr tlr,. llr;n l:lt l{rg}r

Coul'1 ()l- ,lu(li('irtrrrr arl All]ittrrr.riiri .rllri it is l)cndittg

adj r-rclictr t io r:. {ANNEXURE-:I)

applicnnt lri rcin irrs lilctl rrrt (),\ Nu 9.2 ol f(l-2o ISZJ a1 (.lhenIliri, to

chirllt'rrg| ilrt' .rr'lr()r ir) Ili.'sl),,1r(i('lrl )'i|.2 (l)isLrrCt Ci.tllt'cl0r,

Srik;rkrrirrrrr) in rrL Lrttrl itt ti:r' rnl,. r, \1 )l grill,lri t.'" br itllosilrg

collstructir)ns lrkc Sr'ltorri. [);ll], .r.r', rL ( )]lir e. l( rnp()ran ]rottses,

uniluthoriz(:(l cullli'iilion (:tc.. iil "1,r,k:rr'lir Pontl'' .n St.No.59 in

Chinrrirclr,qrrrri l\ l. ,llrliunltrlt i\l.rnrl.r,. >:r':l.,,rkLtlrirr District irr tht'

Stertc ol- Anrlhra l'trrtlr:sh as iIrIr, r',.t'|'. .rlli'i linr,, lltt' c<'os-r'slcm zrttd

thc ovcrall { ('olog\ ol t}rc irrcil irnrl (irus t}rcrc is tiubslatnti.tl qLlcstion

rclating lo ( r)r'ir()nnl('nl, rrht:rc lirl ( !lrmullil,\ ill l.lrgc rs afftctt-'d bt,

th(' t;ttr.irr,nItL.']l1irl ,,]li:-( (lLiI ('r's r!rll i r\ il ( r)IIIinLrittrl Iiilliition of

llrt: Prot,rsrrrrts rrl ( r).r( lnr( nl si-,r( rli, rl rrr iiClir:rlLtlr' I of the National

()rcttt [r'r rLlIt;]l .\r't. -'l]lLr.

It rs r('sp( (:l iirllr srrLtnrit.tcd I nr1. i lr I lol'l;ir' \iai iorral (inrr-'n

'l'rilrurrai, Sottllt Zr;rrt:, Cht rtnirL ilir:, irl)li!)ltLr(l ir .]oini Comntittee

datt'cl t)2 i) / 2020 ( ()tlrprisillq :.i;r li,ll,rrr iir:: ()l-li'r^rs to jtrspe( 1 the

ar'('i.l n) (lt.l( sliol .rtttl si.illttil iL lrrr 1r.t,rl ;rntj lir'tton lakcrt rt'port, i.l'

thcrc is :rrr r,ir.riirttorr lorrnd. IANNEXURE-.1)

i) A Srrror' ()llr((r- li Il:nrsrr., ,:), I..n','li()ntIle.I1., l.'orests and

('ljtn;rt, (lltrrltr-ql ifiol'jl"&(.'(ll. l{ 11i,rtirl ( tllir'r'. Chcnn;ti.

ii) A St'ttt,rr ()l-lii t r ,ri l-,rl, l'1 ,,r, r ILt ; (-,)Jllrnltt((. ll\'(lcrabild



5L-
jii) 'l'hr' [)ist rit I ( rrllt': tor'. SrikekL.rlirrrr

6. Iri ri]]s ( ,.)i.lr II.{'I ILI I is i('s|(,i ilitlir srit.rrrritlecl tlr:rt, among thc 13

.l iirt ( t,trriritt|, \,1r-ti1)(.t'r,. ,,tr(. I)i..ii. Sric.lhar, Scietltist .D',

\lr;l, lji"r.('(1. l{ 1i.rr.rl ( l[it.r,r ( ]r.r.,iti rrr:Ll thc Exr:cutive Dngint:er-.

ir l) I)ollt. '(,ti li(1.i' :. l ':lr,;1 i a)1::i:. Sritl;LI<Ularn 1n behaLf Oj 1hc

Disrr-it:r ('illk'Lrrrr'. Sril<akrrLinr li.rr,c .i,irt1v inspcct.cd tJre scheclulcd

Irr':rl u,itlt r]rr, lr,r r,l r"('..cnui' oilrr.i;rls on ,10.O1.202 I iurd submrttecl

tltl rlltirilr:rJ llirrl lltspr:r:tti.lt t'r,f)()i1 ro llrL l-.lon'1tlr. N;,rtional Grcerr

'l'rilr.rnal lbr Iiinrl pt i"Lrr irl. IANNDXURE-4)

'/. l1 is rCs1r,:r'1 lrrllr :.;r:lrrrt i.l('(l lil;I ls l)( r lltt. dircctions of the Hon'blt:

'i lii,Lrniil issLrlrl , :r 2.02...1(i.l I irr O.r\.No.92 o{ 2O2{) (sz) &,

detailrclt,l 2O2l (SZ).

Dr. I 6.03.202 I hl*,c bt:t:n

issLrlrl il tirr i\1.r1r;r irn Irr'rcrn irr lir(' ol)j(:cLi<ttts clated 12.02.20)1

lilt'il irin.r. iANNEXURE-r)

8. lL is rcsp('ctlilll\ srriimiltr.:cl llrll. rls p.r lh(: dirrctions ol thc l:lon'irl<r

'l rilrrrrlrl. issrrr',1 ,rr: 1.) 11..)()..1 1 irr ().A.1(o.9'2 of '2O2O (SZ) &

Ir\ \tr.tl(t ,)i ..li)).r iSll. on thl rlrlttrtiorts rlilted l3.ll2021 lllt:d trv

.rtl,irli, r,rrl ,. ,nrtrli,r, ( r' -( 
J)(): t lt;rs lr.r'r sLr[>tnittt'rl to the Hon'blt'

I r ilrrrrr;rl rrrr ().r.(.).r' .'Llr-2 lir lir rc 
f .iciLtsrrl. IANNEXURE-5)

9, Il l:, rlrsl)('{,'11i.rlh siri)u-rllr'(} tiriit. i.rs par l..h( dircct.iolls of tl-re Hrrn'ble

'['rilrLirrii] issrr,'rl l:r 1'4.0"i .2\).)-) in ().r\.No.92 ttl' ')O2O (SZ) {U

1..\. \t,.()() rrl 2il,l,' iSTl). , rn tlrr Il cslr lb jt t.tions <latad 26.A7 .2022

liii,rl lr.r tl)(' APi)lr('iint. tlt tlilk'rl cont1>liancc report has been

srrl)lni1t((l lo llr, llon'bkr 'l\ rlrLrrr;rl ()lr 02.08.'2022 for kind

p, :'.rsal.IANNEXURE- -l

,l0. It i:; r'r'sp|r'llrllr sLt rnlittcrl tl'trrt. :rs Jr|r'l.htt r'ovonllc records, thc

ilr.rricr Nurrrrrr r.:r'r r'. llr iir ! i!! rl 1)1 1\..1.1.75 is clerssil'ied ils lilnk

llrrrirrr;lro)<i: rrrrrrt l', "Ni.:ll:t-ll l',lnrl ' rtttrl lltt' prcse t groLlnd statLIS ol'

tIi, :lrrrr,r'r' Ntt:nIrr t .i(l i:r rit liriltrl lit'lritr':

l.A.\6.1.:r 6l l(t',l t:iZi i\1. l.\.Ni,. l:r

I)r{)('( cdinqs in Rr:.N< .94lt 1 2('t-?0 - irl},

a
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l.st
No

\alrtrr ,l
('r)lls1:Ll,

1y1r1, ,,r1 lrr roi

il'i1, ,,:1,,,. ..r t ( )ll'ir i lNtts'
cr)r)\'('il( Li as ili{)llttt llll;ltls,t
licrrrlrrrr)
( l or. t'r< tl br lt ot t scs
r:<>rrstr-Lrt t( (i i).. ilI)1,
fatrrili,.'r;
Iil;rCI< t i)l) r (,il(i lot-trrt tl
ll-orr Nrrrilslt I r lit[)('l ir
P:tl ltlrlr,rlrltnr t,r:trl 1o
()lr irr rri r< I t:9',r r ttt Villirgt:
lrit'lcl ('lrrrrrr:r'l

l',\teIr1
,,,'L rr'li (

r\L s. I

l)uratior rtl
|( ('il[)irI ir )t];
( ()ilslt L1l I I( )ll

1/ \ carso

fi 05

.l 02

0

o .14

-i.)4

{rll

o o!

o.(l.l

2

27 t cars.l

i (l \ cxrs

.J2 leirrs

42 ve :,rrs l

l

I 7-32 vt:ars

ll-l r r'1, : s

.4 2 \'cars

2O 1c;rrs

'I

:)

'l trltr I

I l. It is rcsl;t:ctlirllr sulrmittt:d lhar, oLll oi rht' totul exlent of

Ac. I1.75, lir(r ('r)( ii,iir lllnc'lts ({),.Lrt,i lrr rrgri(Llturtrl !it'lds

with an c\t( nL ()l l\( 7.tr!. (i.c., Si.\rr r, rl, 7 ol tlrt irbovc tal;lc)

which is v:roan1 on grtiunr.l lrirvt' lrt't l.r tvicted arnd a t:aution

board steirirrg that tlrc larrr.l bckrngs trr (iovr:rnrnt'nt and the

encroac'hcts irrr: Jturrislrabl(' ulld( r l:rn hlts i)(r('n ( r'c(-'lccl on lhe

li.r r r cl

12. It is rt slx:ctlirll.1' subrnittecl tll:ll, t h( rr. arc 89 agc old

b ()(or.rJ)irliorrs lrr ,1()

inclivitlL.rals lot' agricttlt t-tr lrl
(.) [)(] l irt i, )I1s

7 \'ir, ,,' ' i:rrrrl ':r: .{r. i ,r. ii

Nir lrrsi;r il- i.r S',\irIlr\ \ irllii
J)tl l pl)s(

ll St:rgt lir Sri l-.rxrni
Ntr ra sirrr Irir Su'rrn.t1 1:tIr rr

9 l\ilgit(l('\ (:1 lr'l-i:ttry>10

frrttn N.l ir\ilnnil l)r'lrr l)alitirpirl-nrrrr to

Fit'ltl ('trirrrrtt'1, Nrrgrr<lt virlir lr.rrrpll r.tr

sr:hcdt-tl<'rl lirnd irr ?in {rxl( nt ol .,\r'..r.(l r

thnrr-tgh tlrt' ('irit'l (lornnrrssr,rrr ol

Mttttuirlrqit r viclc in this ollir r'

[)t US lj; .,rt.'] lrrrs l), ('i) r(., lu, sl,,: r.

rt'sirit:tttiitl irousr-s rrt IJI)l- r::rlcq,;r\ [)(',)l)]!. ont IIP[' Sciror>1.

Rt'otirtr lrir.rrl)sir irrrriir';rrl (()lil l'.trrr iL,rrirt ()li-ii:r.1. CC rozLcl

( h irr;rd t te: im Villagc',

. :lr'(' ('xllitlnq in ( hc-

anrJ hcncc, thc Govt-

Land Aclminisl ration,

Rc. No.(143l2020-1i3,

t'x:rmine thc prcscnt



5+
r{r.,uncl r( i}lit\ illt(l 1o isst-tt srrittiltlr. instrltctions to proceed

Iurrlrcr-in 1iris rrtal r.r. (.{NNEXURE-8)

1li. l')x<:ept lhr: irbovc irl,' olcl ('ouslrLr('tior)s, no pe rrnissions or

trrlroat:ltrnr.trls ltlli,t,irr,. in llrt sulljlr.tcrl lrrnrl.

1;l . l.r-rrthcr il ts sr,rbr:I cd thirt, llrtl [lxccr-rtive Engineer, Water

lft'sourcc I)('pilr lrn( nt, lllll( Vanrsadhara Project,

j\iririrszlnt.lirlx't:r L,landirl r..icir. in their

l.r'.No.EFl,' Mrr'.1)ivn. l iilrClr,r,i I)l-l 1 l "16N1 i I)1.O:1.04.2023 has

t( lr,tte(l llt;ri. ill(, Krrl\: li)\irnt t.riti< iVits ;rn aban<loned tank

irr)(l it r\ils rrt:rr cor,t'rctl itr thr: lisl ol'lanlis handcd over bv the

l'il ncha\,al lla.j Dt'parl :ne nt lo Wiitr'r Rr:st>urccs Department

l\rirrrrsatllr;rrr; iir tlr, r 'lrr 2OOrr ;utrl tltt ir rlcpartrncnt is not

Ii r'rlrr-rq th(' l1r!rk ll orrr Vamsaclhrlrir c,tnirls and further even

tlroLrgh rrllr'r lltc li.,rtrrir ion ol Nirrirsitrtnltl)(:ta brar-]ch canal in

l97ti, thc Krrklrrlar rrni ank \\'r']s n()l it't t lrt'ir svstem fed tanks

;rirrl tltcn \.\'ir:. rir) l.irlk irllpcirii]lrr I ,)n tlar)llr)Cl and fcmained aS

i,lr;rrr11<.xtcrl rrrrrl llr.rt llt,' clLir's1i',n ol r('ot'l( lt lhe t\r'() inlets and

t)ull('ts (lo['s n01 ;rrist' dult' r]n(:l()sing 1h(' cxplanatory sketch

il|r'l)irrc(l rlrr[inq tlrt i,rinl ir':sPr', tiOn ol tl'tc sr,rl).icctcd site.

l('op1' ol llrr n [)(,r'l oi lhr' l',1'], Vitrnsadhtira l)roject,

N il r..rsern na pr.'tir and c):l)lanaton skctch alre enclosed for kind

I n'r'r rsal). iANNEXURE-' ))

Iri vicr! rrl llr, i itt:urnsl;tr,'r's t'x!l;rint:cl al)ovc, i1. is

rcslrrrt{L.rliv suirrtrittlLl th rt, lhc ( ).A,Nu.!t2 ,i 2O2O nray kindly

disp.iii('(l o{'1, irs rlccilt'tl 1t' irnd })r()l)i'i itl lhi' t irt:t tmsl.rtnccs of the

CIl S("

l);rtr;<l ;rl Sril<akLtlirtr ('rl tliis lil( t6".1,,,, of April 2O23.

re\t1
District llector,

Srika kul:.rm.



55

BI]FORE THE NATIONAL GREEN TITTBUNAL
SOUTHERN ZONE, CHENNAI

(' I' fu o u gh V i de o Confere nce)

Executive Application No.03 of 2023 (SZl in
Original Application No. 92 of 2020(SZ)

ANI)
Orieinal Application No.92 of 2020(SZl

fficdl$e_wL_

. . . Applicant(s)

--
Item Nos.1 & 9:-

IN THE MATTER OF:

Gareeb Guide (NCO).

Versus

Statc of Andlrra l'raclcsh,
'llrough its Chief Secretary & Anr.

...Respondent(s)

Date of hcaring: 17.04.2023.

CORAM:

HON,I}LI] STTTI. JUSTICE PUSHPA SA'I.HYANARAYANA, JUDICIAL MEMBER

HON,BLE DT. SA.TYAGOPAL KORI,APATI, EXPERT MEMBER

For Applicant(s): Mr. D. V. Rao.

For Respondent(s): Mrs. Madhuri Donti Recldy for R1 & R2.

.Page1of3
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onpEB

1. The Execution Application [E.A. No.03 <tf 2023 (SZ)l is connected

to the Original Application No.92 of 2020 (SZ) in which the above

Execution Application is filed.

2. On 01.."12.2022, this Tribunal had passed an order dilecting the

District Collcctor - Srikakulam to clear the encroachments, restore

the inlets to the water tank and a file report along with the

revenue records relating to the same wiih respect to Survey

No.59.

3. According to the applicant the District Collector has not obeyed

the said order. Hence, he has filed this Executive Application.

4. However, today, the District Collector - Srikakulam has filed a

response stating that in Survey No.59, an extent of 12.75 Acres is

classified as Tank Porambokc viz., Kakarla Pond. further, they

have furnished a tabular column, in which, the details of the

nature of construction/ structure, extent and duration of

occupation/ construction are furnished. The above structures are

there in existence between 10 and 42 ycars. Of the -12.75 Acres, an

extent of 7.68 Acres which were in occupation of individual

agricultural farmers and the vacant land for Sri Lakshmi

Narasimha Swarny Yaha purpose are said to have been restored

by evicting thc encroachers. Similarly, it is the duty of the District

Collector to restore the rest of the extent of the pond also.

Page 2 of 3
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5. It is also now stated that the said Kakarla Pond is extended to

another Survey No.48. If that is so, let thc District Collector find

out the total extent of the area available for the purpose of the

Kakarla Pond to ensule that they are encroachment free with the

inlets and outlets cleared. As it is stated that even if any of the

watcr bodics are put to disuse, it will not takc away the character

of the same and should be retained only as a water body.

6. I-et the District Colleclor file an additional report exploring the

possibilities of (i) rc-locating the occupants furnished in Para (10)

of their action taken report and (ii) restoring the pond to its

original status.

7. Post thc matter <tn"17.07 2023.

E.A. No.03/2023 (SZ) &
o.A. No.9{2020(SZ)
17th April, 2023. AD.

sd/-
Smt. Justice Pushpa Sathyanarayana, JM

sd/-
Dr. Satyagopal Korlapati, EM

Page 3 of 3
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Rc. No.943/2020 / E3, Dt.26. os.2oz2

FROII

Sri Shrikesh Lathkar, 1.A.S.,
District Collector,
Srikakulam.

Collector's Office, Srikakulam.

TO

1) The District Panchayat Officer,
Srikakulam

2) The Superintending Engineer,
Irrigation Department,
Srikakulam

3) The Superintending Engineer,
APEPDCL. Srikakulam

4) Te Revenue Divisional Officer,
Srikakulam,

5) The Assistant Director,
District Survey & Land Records,
Srikakulam,

6) The Tahsildar, Jalumuru.
rS

Sub: Suits - Original Applrcatron. tto.92 of 2O2O (SZ) & I.A.No.45 of 2020 (SZ)
filed by Gareeb Gurde (Voluntary Organization) Rep by its president Ms. G.
Bhargavi, Bahar, Sahara States, LB Nagar, Hyderabad, in the Hon,ble
National Green Tribunal, Sitting at Chennai - Request to take necessary
action - Report called for - Rogarding.

Ref: 1 W.P.No.8493/2020 file(l by Gareeb Guide (Voluntary Organization)
accredited by the Telangana State Legal Services Authorlty vide No.
01/TSLSA/ACRDT/RR/2()15. Dated 12.03.205 Rep. by its president
Ms. G. Bhargavi, Bahar, Sahara States, Mansoorabad, LB Nagar,
Hyderabad in the Hon'ble High Court of A.P. at Amaravathi.
This office Rc.No.943/2020/E1, Dt,07.05.2020.
Hon'ble High Court o(lers dated 07.05.2020 in IA No.1/2020 in
W.P.No. A493/2O2O.
This office Rc. No.943/20 20/E1, Dt.13,05.2020.
This office Rc.No.943/2020/E1, Dt. 18.05.2020.
origina, Application No.1)2 of 2020 (SZ) & I.A.No.45 of 2020 (SZ)
filed by Garecb Guide (llGO) Rep. by its President Ms. G. Bhargavi,
Hyderabad before the Hon'ble NGT, Sitting at Chennai.
This office biief instructions/ facts in Rc. No.943/2020/E1,
Dt.01.07.2020 sent to th,: Government Pleader, NGT, Chennai.
Orders dated OZ,O7,2020 in Original Application No.92 of 2020 (SZ) A
I.A.No.45 of 2020 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai.
EPl 1 2. 7/N GT( SZ) / 26 / 2020 / AP, Dt. 1 3. 07. 20 20 of the Deputy Director
General oi Forests (C), Minlstry of Envjronment, Forests and Climate
Change, Regional Office (South Easters Zone), Chennai.
This office Progs. Rc. No,9.13/2O2O/E3 , Dt.31.07.2020.
Rc. No.636/2020lA/Dt.12.39.2020 of the Joint Inspection Committee.
Rc. No. 636/2020 l Al Dt. 12.09.2020 of the Joint Inspection Committee
(revised report received ir, office on 05.10.2020).
Orders dated 04.01.2021 n Orlginal Application No.92 of 2020 (SZ) &
I.A,No.45 O{ ?O2O (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai.
Joint Inspcction.Report r,:ceived on 28,01.2021 from Dr.R.Sridhar,
Nodal Officer.
Objections dated 12.02,2021 filed the Gareeb Guide (NGO), Rep. its
Rep. by its President Mr;. G. Bhargavi President, Bahar, Sahara
States, Mansoorabad, LB Nagar, Hyderabad.
Orders datod 17.02.2O2L irr Original Application No.92 of 2O2O (SZ) &
I.A.No.15 of 2021 (SZ) [r I.A.No.16 of 2021 (SZ) of the Hon'ble
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National Green Tribunal, Southern Zone, Chennai'

Th is off ice Pro gs. Rc. N o. 943 I 20?0 -83, Dt. 16.03'202 1'

orders dated !2.L7.2A27 in Original Application No'92 of 2020 (SZt

of the Hon'ble National Green Tribunal, Southern Zone, Chennai'

Fresh objections dt.13.11.2021 filed by the Applicant on the direction

dt.12.11.2021 of Hon'ble Tribunal in O A.92 of 2O2O.

Orders dated 24.05.2022 in Original Application No.92 of 2020 (SZ) &

LA.No.90 of 2022 (Sz) of the Hon'ble National Green Tribunal,

Southern Zone, Chennai.
Memo.No.1357/Section.lIl2022(L747726), Environment, Forest,

Science and Technology (Section-II) Department, Dt.08.06.2022.
loint Committee report dt.OS.O7.2022 from Er.Suresh Babu P., JD,

(MoEF&CC), IRO, Vijayawada.
Orders dt.14.07.2022 of the Hon'ble NGT (SZ), Chennai in O.A.No.92
of 2020.
Fresh objections dated 26.07.2022 filed by Gareeb Guide

Organization.
Rc.No.197l2020-SA/Dt.01.08.2022 of the Tahslldar, Jalumuru.
Rc.No.197l2020-AlDt.15.04.2023 of the Tahsildar, Jalumuru.
Lr.No.EE/Mtc.Dlvn./Npeta/DB/126M/D|.03.o4.2023 of the EE,

Vamsadhara Project, Narasannapeta.
Further action taken report by the.District Collector, Srikakulam
Dt.16.04.2023 submitted to Hon'ble NGT, Chennai, through the
Standing Council.
Orders dt.17.04.2022 of the Hon'ble NGT (SZ), Chennai in Executive
Application No.3 of 2023 (SZ) in O.A.No.92 ot 2020 (SZ).
Note orders of the District Collector, Srikakulam, Dt.28.04.2023.

@@@

19,

)o.

21.

22.

23.

24.

25.
26.
27.

28

29

30.

It is informed that, Gareeb Guide (Voluntary Organization) Rep. by its President,

Ms. G. Bhargavi, Bahar, Sahara States, Mansoorabad, LB Nagar, Hyderabad has filed

O.A.No.92 ot 2O2o before the Hon'ble NGT at Chennai, praying to take necessary action

on the encroachments in Sy.No.59 Kakarla Pond of Chinnadugam Village. Jalumuru

Mandal, Srikakulam District.

In this connection, on the orders dated 24.05.2022 of the Hon'ble NGT in

O.A.No.92 of 2O2O, further action report of the Joint Committee and also compliance

report to the objections filcd by the applicant have been submitted to the Hon'ble NGT

on 06.07.2O2? through thc Standing Counsel for AP.

After perusing the loint Committee report and also compliance report to the

objections filed by the applicant, the Hon'ble NGT, duly posted the case to 03.08.2022

has issued the following directions on 14.07.2022 that:

1. The District Collector, Srikakulam District is directed to identify and desilt the

inlet and the outlet of the water body and if there is any encroachment in the

inlet and outlets, take steps to restore the same, so as to enable the water

flow into the pond to rejuvenate the same.

2. The applicant is at liberty to file their objections, if any, to the Joint

Committee report as well as the report submitted by the District Collector,

Srikakulam District.

3. The above officials are directed to fjle their objections and the report as

directed on or before 03.08.2022 by e-filing in the form of searchable
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PDFIOCR Suppor t PDF and not in the form oi Image pDF a,ong with
necessary hard copies to be F roduced as per rules.

As per the directrons of the Hon ble Tribunar issued on L4,o7,zo?2 in o.A.No.gz
of 2020 (sz) & I.A.No.90 0f 2022 lsz), a detaited compliance report has been
submitted to the Hon'ble Tribunal 01 02.08.2022 on the fresh objections dated
26.O7.2022 filed by the applicant.

In this connection, in the references 26s and 27th further reports have been

obtained from the Tahsildar, Jalumuru and the Executive Engineer, vamsadhara proJect,

Narasannapeta respectively arrd this offi:e further action report has also been submitted
to the Hon'ble NGT through the standing Council vide reference 28s cited.

The Hon'ble NGT, Chennai has perused the above further action taken report and

issued the following order on 17.O4.2O2'i duly posted the case to 11.07.2023,

1. The Execution Application [E.A. No.03 of 2023 (SZ)] is connected to the

Origlnal Application No.92 of 202(r (SZ) in which the above Execution Applicaflon

is filed.

2. On 01.12.2022, this Tribunal had passed an order directing the District

Collector - Srikaktilam to clear the encroachments, restore the inlets to the water

tank and file a report along with *re revenue records relating to the same with

respect to Survcy No.59.

3. According to the applicant, the t)istrict Collector has not obeyed the said order.

Hence, he has filed this Executive npplication.

4. However, today, the District ,:ollecto, - Srikrkrl". has fited a respons€

stating that in Survey No.59, an extent of 12.75 Acres is classified as Tank

Poramboke viz., Kakarla Pond. Fur:her, they have furnished a tabular column, in

which, the details of the nature of construction/structure, extent and duration of

occupation/ construction are furnished. The above structures are there in
existence between 10 and 42 years. Of the 12.75 Acres, an extent of 7.68 Acres

which were in occupation of individual agricultural farmers and the vacant land

for Sri Lakshmi Narasimha Swamy Yatra purpose are said to have been restored

by evicting the encroachers. Similarly, it is the duty of the Distrlct Collector to

restore thc rcst of the extent of the pond also.

5. It is also now stated that the sairl Kakarla Pond is extended to another Survey

No.48. If that is so, let the District Collector find out the total extent of the area

available for the purpose of the Kakarla Pond to ensure that they are

encroachment free with the inlets and outlets cleared. As it is stated that even if

any of the water hodies are put to Jisuse, it will not take away the character of

the same and should be retained only as a water body.

5. Let the District Collector file an additional report exploring the possibilitles of
(l) re-locating the occupants furnlshed in Para (10) of their action taken report

and (ii) restoring the pond to its orig nal status.

7. Post the matter on lt o /-ZQ2-3.



6\
4of4

In view of the above position, you are requested to take up thc joint survey of

the Kakarla Pond in Chinnadugam Village of Jalumuru Mandal and.find out the total

extent of the area available for the purpose of the Kakarla fond and encroachments

thereon in Sy.No.59 and Sy.No.48 of Chinnadugam Village of Jalumuru Mandal and

submit the joint field inspection report to this office by O5.06.2O23 positively, so as

enable this office to submit the further reports to the Government and Hon'ble NGT,

Chennai. A copy of the orders dt.77.O4.2022 of the Hon'ble NGT (SZ), Chennai in

Executive Application No.3 of 2023 (SZ) in O.A.No.92 of 202A (SZ) is herewith enclosed

for information and necessary action in this matter.

Encl: As above

Yours faithfully,
Sdl- M.Raieswari,

District Revenue Officer,
For Collector, Srikakulam

//t.c.f .b.o.//

Su

Copy to the PS to Collector/ PS to lcl CC to DRO/ AO
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Rc.No.94 3/2020 /83, Dt.76 05.2022

FROM

Sfl Shr ikesh Lathkar, l.A.S.,
District Collector,
Srikakulam.

Str,

TO

1) Te Revenue Divisional Officer,
Srikakulam,

2) The Tahsildar, Jalumuru.

Collector's Office, Srikakulam.

Sub: Suits - Original Application N:.92 of 2020 (SZ) & I.A.No.4S of 2020 (SZ)
filed by Gareeb curde (Voluntary Organization) Rep by its president Ms. G.
Bhargavi, Bahar, Sahara States, LB Nagar, Hyderabad, ln the Hon'ble
National creen Tribunal, Sitti.rg at Chennai - Request to take necessary
action - Report called for - Reqardinq.

Ref: 1 W. P. No18493/2020 filed by Gareeb cuide (Voluntary Organtzaflon)
accredited by the Telangana State Legal Services Authority vide No.
01/TSLSA/ACRDT/RR/2015, Dated 12.03.205 Rep. by its President
Ms. G. Bhargavi, 8aha., Sahara States, Mansoorabad, LB Nagar,
Hyderabad in the Hon'ble High Court of A.P. at Amaravathi.
This officc Rc No.943/2020/E1, Dt.07.05.2020.
Hon'ble High Court orcers dated 07.05.2020 in IA No.1/2020 in
W.P.No. 4493/2O2O.
This office Rc. No.943/2020/E1, Dt. 1 3.05.2020.
This office Rc. No.943/2020/E1, Dt. 18.05.2020.
Original Application No.92 of 2O2O (52) & I.A.No.45 of 2020 (SZ)
filcd by Gareeb Guide (t'lGO) Rep. by its President Ms. G. Bhargavi,
Hyderabad before the Hcn'ble NGT, Sitting at Chennai.
This office brief in!.tructions/ facts in Rc. No.943/2020/E1,
Dt.01.07,2020 sent to the Government Pleader, NGT, Chennai.
Orders d.ated O2.O7.2O2e in Original Application No.92 of 2020 (SZ) &
I.A.No.45 of 2020 (SZ) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai.
EP/ 1 2. 7/N Gr( S Z) / 26 / lO;t-O / AP, Dt. 1 3. 07.2020 of the Deputy Director
General of ['orcsts (C), llinistry of Environment, Forests and Climate
Change, Rcgional Office (South Easters Zone), Chennai.
This otfice Progs. Rc. No.-c,43/2O2O/E3, Dt.31.07.2020.
Rc. No.636/20201NDL.L2.O9,2020 of the loint Inspection Committee.
Rc.No.636/2020 /A/D1.12.09.2020 of the loint Inspectlon Committee
(revised report received in office on 05.10.2020).
Orders date'cJ 04.AL202L in Origlnal Application No.92 of 2020 (SZ) &
I.A.No.45 of 2020 (SZ) of the Hon'ble National Green Tribunal.
Southern Zone, Chennai.
.loint Inspection Report received on 28.01.2021 from Dr.R.Sridhar,
Nodal officer.
Objections dated 12.02,2021 filed the Gareeb Guide (NGO), Rep. its
Rep. by 'its President lls. G. Bhargavi President, Bahar, Sahara
Statcs, Mansocrabad, LB Nagar, Hyderabad.
Orders dated 12.O2.2027 in Original Application No.92 of 2020 (SZ) &
I.A.No.15 of 2021 (SZ) & I.A.No.16 of 2O2t (SZ) of the Hon'ble
National Grcen Tribunal, :;outhern Zone, Chennai.
This office Progs. Bc.No.9z:3/ 2O2O-E3, Dt. 16.03. 202 1.

Orders dated 12.1L.2021 in Original Application No.92 of 207A $Z)
of the Hon'ble National Green Tribunal, Southern Zone, Chennal.
Fresh objectrons dt.13.11.2021 filed by the Applicant on the direction
dt.12.11.2021 of Hon'ble Tribunal In O.A.92 of 2020.
Orders dated 24.O5.2022 in Original Application No.92 of 2020 (SZ) &
I.A.No.90 of 2o22 (Sz) of the Hon'ble National Green Tribunal,
Southern Zone, Chennai.
Memo. No. 1 3 5 7/Section.II12022(t747726), Environment, Forest,
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Science and Technology (Section-II) Department, Dt.08.06.2022.
Joint Committee report d1.O5.07.2022 from Dr.Suresh Babu P., lD,
( MoEF&CC), IRO, Vijayawada.
Orders dt.14.07.2022 of the Hon'ble NGT (SZ), Chennai in O.A.No.92
of 2020.
Fresh objcctions dated 26.07.2022 filed by Gareeb Guide
Orqanization.
Rc. No.19 7/2020-SA/Dt.01.08.2022 of the Tahsildar, Jalumuru.
Rc.No.197l2020-A/Dt. 15.04.2023 of the Tahsildar, Jalumuru.
Lr. No. EElMtc. Divn./Npeta/DB/ 126M/Dt.O3.04.2023 of the EE,
Vamsadhara Project, Narasannapeta.
Further aclion taken report by the District Collector, Srikakulam
Dt.16.04.2023 submitted to Hon'ble NGT,.Chennai, through the
Standing Council.
Orders dt.17.04.2022 of the Hon'ble NGT (SZ), Chennai in Executive
Application No.3 of 2023 (SZ) in O.A.No.92 ot 2O2O (SZ).
Note orders of the District Collector, Srikakulam, Dt.28.04.2023.

@@@

25.
26.
)-1

28.

29.

30.

It is informed that, Gareeb Guide (Voluntary Organization) Rep. by its President,

Ms. G. Bhargavi, Bahar, Sahara States, Mansoorabad, LB Nagar, Hyderabad has filed

O.A.No.92 of 2020 before the Hon'ble NGT at Chennai, praying to take necessary action

on the encroachments in Sy.No.59 Kakarla Pond of Chinnadugam Village, Jalumuru

Mandal, Srikakulam District.

In this connection, on the orders dated 24.05.2022 of the Hon'ble NGT in

O.A.No.92 of 2O2O, further action report of the Joint Committee and also compliance

report to the objections filed by the applicant have been submitted to the Hon'ble NGT

on 06.07.2022 through the Standing Counsel for AP.

After perusing the JoinL Committee report and also compliance report to the

objections filed by the applicant, the Hon'ble NGT, duly posted the case to 03.08.2022

has issued the following directions on 14.07.2022 that:

1. The District Collector, Srikakulam District is directed to identify and desilt the

inlet and the outlet of the water body and if there is any encroachment in the

inlet and outlets, take steps to restore. the same, so as to enable the water

flow into the pond to rejuvenate the same.

2. The applicant is at liberty to file their objections, if any, to the Joint

Committee report as well as the report submitted by the.District Collector,

Srikakulam District.

3. The above officials are directed to file their objections and the report as

directed on or before 03.0a.2O22 by e-filing in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF along with

necessary hard copies to be produced as per rules.

As per the directions of the Hon'ble Tribunal issued on L4.O7.2022 in O.A.No.92

of 2020 (SZ) & I.A.No.9O of 2022 (SZ), a detailed compliance report has been

submitted to the Hon'ble Tribunal on 02.0A.2022 on the fresh objections dated

26.07.2A22 filed by the applicant.

In this connection, in the references 26t! and 27tr' further reports have been

obtained from the Tahsildar, Jalumuru and the Executive Engineer, Vamsadhara Project,
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Narasannapeta rcspectively and this officr: further action report has also been submitted

to the Hon'ble NGT through the standing r:ouncil vide reference 28h cited.

The Hon'ble NGT, Chennai has perused the above further action taken report and

issued the following order on 17.O4.2023 duly posted the case to 11.07.2023.

1. The Execution' Application [8.A. No.03 of 2023 (SZ)] is connected to the

Original Application No.92 of 2020 (SZ) in which the above Execution Appllcation

is filed.

2. On 01.12.2022, this Tribunal had passed an order directing the District

Collector - Srikakulam to clear th€ encroachments. restore the int€ts to the water

tank and file a report along with the revenue records relating to the same with

respect to Survey No.59.

3. According to the applicant, the )istrict Collector has not obeyed the said order.

Hence, he has filed this Executive Application.

4. However, today, the District Collector - Srlkakulam has filed a response

stating that in Survey No.59, an extent of 12.75 Acres is classified as Tank

Poramboke viz., Kbkarla Pond, Further, they have furnished a tabular column, ln

which, the details o[ the nature of construction/structure, extent and duration of

occupation/ construction are iurnished. The above structures are there in
existence betwecn l0 arrd 42 years. Of the 12.75 Acres, an extent of 7.68 Acres

which were in occupation of indi\/idual agricultural farmers and the vacant land

for Sri Lakshmi Narasirnha Swam/ Yatra purpose are said to have been restored

by evicting the cncroachers. Similarly,. it is the duty of the District Collector to

restore the rest of the extent of the pond also.

5. It is also now stated that the said Kakarla Pond is extended to another Survey

No.48. If that is so, let the Distri,rt Collector find out the total extent of the area

available for the purpose of :he Kakarla Pond to ensure that they are

encroachment free.with the inlets and outlets cleared. As it is stated that even if

any of the water bodies are put r:o disuse, it will not take away the character of

the same and should be retained..lnly as a water body.

6. Let the District Collector file an additional report exploring the possibilities of

(i) re-locating the occupaqts fuffrished in Para (10) of their action taken report

and (ii) restoring the pond to its original status.

7. Post the matter on 11-Q7=?Q2.3.

In view of the above pos!tion, th,) following officers have been requested to take

up the joint survey of the Kakarla Pond in Chinnadugam Village of Jalumuru Mandal and

find out the fotal extent of the area available for the purpose of the Kakarla Pond and

encroachments thereon in Sy.No.59 an,i Sy.No.48 of Chlnnadugam Village of Jalumuru

Mandal and subrnit the joint freld in;pection report to this office by 05.06.2023
positively, so as enable this oll'ico to submit the further reports to the Government and

Hon'ble NG l, Chennai.

1. The District Panchayat Off cer, Srikakulam

2. The Superintending Enginr)er, Irrigation Department, Srikakulam
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3. The Superintending Engineer, APEPDCL, Srikakulam

4. The Revenue Divisional Officer, Srikakulam,

5, The Assistant Director, District Survey & Land Records,

6. The Tahsildar, Jalumuru

It is, therefore, requested to take necessary action and submit the detailed report

exploring the possibilities of (i) re-locating the occupants ,.e., present encroachments in

Sy.No.59 of Chinnadugam Village of lalumuru Mandal as shown below and (ii) restoring

the pond to its original status, to this office by 05.O6.2O23 positively, so as enable this

office to submit the further reports to the Government and Hon'ble NGT, Chennai.

sl.
No.

Nature of construction/ structu re

MPP School

Panchayat Office (No!a/ converted as Ryothu
Bharosa Kendram)
Covered by houses constructed by BPL

families
Black top road formed from Narasannapeta-
Pgtllapatn?m road to Chinnadugam VilJage

Field Channel

Occupations by 40 individuals for agricultural
operations

o.t2 77 years

0.0 5 10 years

4.02 27 years

0.55 32 yea rs

o .44 42 years

7.24 17-32 years

Extent
covered (in

Acs.)

Duration of
occupation/
€onstruction

42 years

42 years

2

1

8

J

4

6

7
Vacant land for Sri Laxmi Narasimha Swamy
Yatra purpose

Stage for Sri Laxmi Narasimha Swamy yatra

0.44

0.0 1

deveta Tanrple 0.02 20 years

TOTAL t2.7 5

A copy of the orders d1.t7,O4.2022 of the Hon'ble NGT (SZ), Chennai in

Executive Application No.3 of 2023 (SZ) in O.A.No.92 of 2O2O (SZ) is herewith enclosed

for information and necessary action in this matter.

Encl: As above

/ /t.c.r.b.o.//

Yours faithfully,
Sdl- M.Rajeswari,

... District Revenue Officer,
For collector, srikakulam

,t'" ,
) t,

Supe"irltendent - E r''

copy to the PS to collector/ PS to JCl CC to DRO/ AO

I
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From

lI.

23/F. dt.Ol.O7 .2023

hi.M 4..
vi$onbl Officer.

e,b

O/o Revenue Divisional Officer, Srikakulam.

To
The Dirtrict Collector.
Srikakulam.

0.12

o.05 'lO years

Lits * Original Applicarion No.9.) of 2O2O ( SZ) & t.A.No.45 of 2O2O (sz) filed
by Careeb 6uide {Voluntary Or11:nisation) Rep by its prerident Mr.C. Bhargavi.
Bahar. Sahara Stales. LB Nagar Hyderabad. in the Hon'ble National 6reen
Tribunal. Sitting at Chennai - Rep()rt submitted R"E.

Ref: l. Rc.No.l97./202O/5A dt:27.O4.2023 of rhe Tahsildar, Jalumuru.
2.Th is of f ice Rc. No.606/202 3 / F.,lt:29.O4.2023
3.Rc. No.943l202O/83. dt:26.O5.2 123 of the District Cot lector. Srikakulam.
4.Letter No.sEllClsKLM/t7IREV. ct:17.06.2023 of the Superintending Engineer.
lrrigation Circle. Srikakulam.

@@@

I invite kind attention is invited t() the referencer cite.

It il lubrnitted that, this file relat,rs to ihe Original Application No.92 of 2020
(52) & l.A.No.45 of 2O2A.{SZ} filed by Careeb Guide (Votuntary Organizarion) Rep by its

President Ms.6- Bhargavi, Bahar,5ahara States, LB Nagar, Hyderabad, in the Hon'ble

National Green Tribunal, Sitting at Chennri.

Accordingly, it is has been directt,d the following Officers to take up the ioint
Survey of the Kakarla Pond in Chinnactugam Village of Jalumuru Mandal and find out

the total extent of the area available for the purpose of the Kakarla pond and

encroachmenr thereon in 5y.No.59 anC 48 of Chinnnadugam Village of Jalumuru

Mandal and subniit the ioinl filcd inspection report to this office.

'l.The Di rt rict Panchayat Offi ccr, l,ri <aku lzim.

2.The 5uperintending Engineer, llrillation Department. Srikakulam.
3.The 5uperintending Engineer. API:PDCL, Srikakulam.
4.The Revenue Didisional Officer. Srikakulam.
5.The Asst. Director. Survey & La:rd Records, Srikakulam.
6.The Tahsildar. Jalumuru.

It ir JUbmitted that. as per the irrlructioni of the Dirtrict Collector. Srikakulam .

joint inipection was conducted on 06.06.2023 with the above Official in 5y.No.59 and

5y.No.48 of Chinnnadugam Village of Jalumuru Mandal and it ir observed that.

following occupations were there in the iy.No.59 of chinnadugam Village of Jalumuru

Mandal-

Nature of con struclion/Jtructu re Extcnt Duration5t.N
o.

2

3

MPP 5chool

Panchayat Office ( Now con.rerted as

Ryothu B harosa Kendram)

Covered by houies conslrucleo try BPL

families

4.O2 : zt yiu,

o1

l- - 
-__+-

I

] Occupation/Conrtruction I

t ^ -'-"......... '.--"------' 1

I z/ years 
I
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Black Top road formed from

Narasannapeta - Pathapatnam road to

Chinnadugam Village

6

5

Stage for 5ri Laxmi Narasimha Swamy Yatra

Field Channel

7 Nagadeveta Temple

0.55 32 years

I-l

i

I

0.44

0.0r

0.02

5.21

42 years

42 years

20 years

I
I

i

2

Tolal

It is submitted that. the agricultural land encroachnrents in Sy.No.59 for an extent

of Ac.7.24 cents and vacant land for an exteni of Ac.O.44 cent, using for Sri Laxmi

Narasimha Swamy Yatra Purpose in Kakarlavani Cheruvu of Chinnadhugam Village were

removed earlier and the prerent Bround status iJ a vacant land and a caution board was

also planted in the above vacant land.

It is submitted that. the 5y.No.48 with total extent of Ac.22.49 of Chinnadugam

Village in Jalumuru Mandal. which is subdivided inro 6 sub-divisions and 5y.No.48-l with

an extent of Ac.2l.0B is clatsified ai Tank Poramboke " 'Kakarlavani Tank". On conduct

of filed inspection, it is observed thal followingr

5l.no Nature of con struction/Struct ure Extent covered iin n.r.l ---1

Agricultural Land 14.77

1.60

o.o5

Houses/Sheds

Burial Cround

Nagadeavatha Temple - Bathrooms 0.0t

Vamsadhara Canal 2.00

Field Channel o.2a

Existing Tank 2.45

Total 21.08

It is rubmitted that the Sy.No.4Bl1 and Sy.No.59 were both clarsified ar Tank.

but only Ac-2.45 was e:<isting on ground as tank.

ll i5 submitted that, regarding Re-locatiag the occupants in the Sy.No.59 of

Chinnadugam Village of Jalumuru Mandal. it is very difficult to relocate the families of

dwelling reridential houses in subject tank poramboke and otlier Covernment buildings

in other location since one habitation was formed with permanent structures, houses 27

yearr a8o,

It i, iubmitted that. Regarding the rertoring the pond to its original ,tatur. the

sub.iect tank war not covered in the list of tanks handed over by the Panchayat Rai

Department to Water Resources Department in the year 20O5 and there is no Ayacut

covered under this tank and after formation oi Narasannapeta Branch Canal (NBC)

under Vamasadhara Project in the year 1978. the tank was remained as defunct. And as

there are permaneltt rtructurer rn the above subject land and no ayacut. the Kakarla

3
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Pond cannol be rertore to itJ original slatur and th€re ir no prospect for convert the

prerent land inlo lank al topography i:,:ompletely changed and permanent road, were

formed through rhi> tank connecting to other villages.

However" the Joint ln:peclion tearn came to conclusion that there is no poslibility

to r€locate the existing habitation inlo ori.ginal ,tatu, ar tank.

This is subrnilled for kind perusal a:d furlher necessary artion in the rnafter.

Yours faithfully.

pirinieneling
{''\{' ''

Distrkf-
Paichayat
Officer.
Srikakularn.

&a--
Kevenue

Jalurnuru Ingineir,
APEPDCL,
Srikakularn.

Superintencling
Engineer,
\Xlater Rdsc urcet
Depa rf meri i.
lrrigation {i ircle,
5rikakularn

[i-"'i-
'Asst.

Director,
Survey &
Land
Recordl,
Srikakulam

Divisir:nal
Officer.
Srikakulam.

tl
1o

' -t''"S u
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Rc.No.943/2020 iE3, ot.D-97 .2023 Co llccto r's Office, Srikakulam.

FROM TO

I ) The Revenue Divisional Officer,
Srikakulam

2 ) The Tahsildar,
Jalumuru.

Sir,
sub; suits - originar Appricarion No.92 of 2ozo (sz) fired by Gareeb Guide

(Voluntary Organization) .Fep by its president Ms. G. Bhargavi, Bahar,
Sahara States, LB Nagar, Hyderabad, in the Hon,ble National Green
Tribunal, South Zone, Chennli - Request to take necessary action _ Report
called for - Reqard rng.

Ref : 1 . Orders dt .L7 .O4.2022 ,)f the Hon'ble NGT (SZ), Chennai in Executive
Application No.3 of 2023 (SZ) in O.A.No.g2 of 2OZO (SZ).

2. This office Rc. No.943/2 OZO/83, Dt.25.05.2022 to the joint committee
members.

3. This office Rc.No.94'. 12O20/E3, D|.ZS.O5.ZO2Z to the Revenue
Divisional Officer, Srike <ulam and the Tahsildar, Jalumuru,

4. Rc.No.606/2023/F, .-l't.07.07.2O23 of the loint Committee,
SrikakLrlam.

. @@@)

I invite your attention to the rejerences cited wherein in the reference 2nd cited a

joint committee has been constituted 'vith a direction to submit the joint inspection

report duly taking up the survey of the K;rkarla Pond in Chinnadugam Village of

Jalumuru Mandal and find out the total extent of the area available for the purpose of

the Kakarla Pond and encroachments thereon in Sy.No.59 and Sy.No.48 of

Chinnadugam Village of lalumuru Mandal and in the reference 4th cited, the loint

committee has submitted it's joint inspe:tion report.

I inform thdt, as could be verifir.d from the above joint inspection report, the

Sy.No.48 of Chrnriadugam Village, lalunruru Mandal is having a total extent of Ac.22.49

cents and it is davided into 6 sub-divisilns and Sy.No.48/1 with an extent of Ac.21.08

cents is class{frecj as "Tank Porambrke - Kakarlavani Tank" with the following

occupations.

sl.
No,

Nature of construct r(rn/ structu re

Ag ricultural Land

Sri Shrikesh Lathkar, I.A.S.,
District Collector, '

Srikakulam.

1

2

3

Houses/ Sheds

8uflaI Ground

Nagadevatha Temple - Bathrooms

Varnsadhari Canal

Filcd Channel

7 Ex istinlj Taqk 2.45

TO AL 21.()4

I further inform that, the protecti()n of tanks is the utmost responsibility of the

Government functionaries and in this connection,. the Government, Hon'ble Courts,

Hon'ble National Green Tribunal and Disl.r ct Administration are issuing instructions from

4

5

6

74.71

Extent covered
(in Acres)

1.60

0.05

0.01

7 .00

0.20

lP.r.o.l



7o
time to time on protectidn of tanks and eviction of encroachments in tanks, but in this

case, the joint committee has reported the oblectronable occupations like agricultural

lands, houses/sheds and Nagadevata 'temple-bathrooms for a total extent of Ac.16.38

cents in "Kakarla Pond" covered by Sy.No.48/1 of Chinnadugam'Village, Jalumuru

Mandal.

In the above circumstances, you are requested to take necessary action to evict

the above encroachments in the Sy.No.48/l of Chinnadugam Village of Jalumuru

Mandal, Srikakulam District classified as "Kakarlavani Cheruvu" by following due

procedure of law and report compliance to this office immediately through the Revenue

Divisional Officer, Srikakulam, so as enable this office to submit the detailed report to

the Hon'ble National Green Tribunal, Chennai before 01.08.2023.

Yours faithfully,
Sdl- Shrikesh Lathkar,

District Collector,
Srikak u la m.

/lr.c.r.b.o.//
SupFrintenddnt - E
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BEFORE THE NATIoNAL GREEN TITIBUNAL
SOUTHERN ZONE, CHENNAI

('f lrough \/ideo Conference)

Orieinal Application No.92 of 2020 (SZI
with

Execution Application No.03 of 2023 (SZ) in
Orieinal Aprllication No.92 of 2020(sz\

n-ra.el.fi\< - x-vr

Item Nos.6 & 7:-

IN THE MA'II'EI{ OF-:

Gareeb Guictc (NGO).'

State of Andhra Pradesh,
Through its Chief Secretary & Ors.

Versus

...Applicant(s)

...Responclent(s)

Date of hearing: 01.08.2023.

CORAM

HON'BLE SMt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON,BLE DT. SATYAGOPAL KORL,A.PATI, EXPERT MEMBER

For Applicant(s): Mr. D. V. Iiao.

For Respondent(s): Mrs. Madhuri Donti Reddy for R1 & R2.

ORDEB

1. The learned counsel appraring for the applicant has filed a memo

stating that. despite the matter pendihg before this Tribunal, the

electrical poles wcre erected in the Kakarla Pond in Apri12023.

't'age 1of 2
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2. However, in support of his contentions, he has only produced the

estimatc of Eastern I']bwer Distriburion Company of Andhra

Pradcsh Limited, which is of no use.

3. While so, the Diskict Collector has statcd that in Survey No.59 of the

Kakarla Pond, there have been structures in existence for several

ycars. Of t}":re 12.75 Acres, an extent of 7.68 Acres were in occupation

of the individual agricultural farmers and the vacant land belonging

to Sri Lakshmi Narasimha Swamy Yatra purpose are said to have

been restored by evicting the encroachers. Similarly, the Survey

Nos.48 and 59 of Chinnadugam Village, the inspection has been

done and necessary action will be taken as,per law.

4. 'Ihe above referred facts are available in the communication

addressed to thc stancling counsel datcd 10.07.2023.

5. We direct the District Collector to file a detailed status report

regarding the pl.rysical features of the Kakarla Pond, the number of

encroaclunents, including in,,the inlet and outlet channels, the action

taken so far and the action to be taken for evicting them to restore

the pond and the inlets and outlets to their original shape and size.

6. Lct thc rnatter bc listed on 31.08.2023.

sd/-
Smt. Justice Pushpa Sathyanarayana, JM

sd/-
Dr. Satyagopal Korlapati, EM

O.A.No.92/2020(SZ) &
E.A. No.03/2023 (SZ)
01.t August, 2023. AD.

Page 2 of 2
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Rc.No.60612023/A. dt:25.o8.2o23 ()/o Revenue Divisional officer, srikakulam.

5ub:

To
The Dirtrict Collector.
Srikakulam.

rj
f,

Suits - Original Application No.92 of 2O2O ( SZ) & l.A.No.45 of 2O2O (SZ) filed
by Careeb Guide (Voluntary Organisation) Rep by its president Ms.G. Bhargavi.
Bahar. Sahara States, LB Nagar Hyderabad. in the Hon'ble NationalGieen
ri6unal, Sitting at Chennai - Reporl rubmitted - Reg.

(
I

Ref l.Rc.No.l97/202O/SA dt:27.04.2C):t3 of the Tahsildar, Jalumuru.
2.This offi ce Rc.No.6O61202 3/F. <lt :28.O4.2023
3.Rc.No.943,1202O/E3. dt:26.O5.2023 of the Dirtrict Collector. Srikakulam.
4.Letter No.5VlC/5KlMl17/R ). d1:17.06.2023 of the Superintending Engineer,
lrrigation Circle. Srikakulam.
5.Rc.No.197l202O/ A, dt:12.06.2023 of the Tahcildar, Jalumuru.
6.This office Rc.6O6/2023/F. dt:O .07.2O23.
7.Rc.No.943l2023/E3. dt:22.O7.2()23 of the Dirtrict Collector. Srikakulam.
B. Rc. No. l 9712023 / A, dl:28.O7.2(til3 of the Tahrildar. Jal umuru.
9.Rc.No.l97l2O23/ A. dt:23.O8.2(r::3 of the Tahsildar, Jalumuru.

(r@@

I invite kind attention to the refer,:rrces cited

It is submitted that. in the referencr, 7'h cited. it has been directed to take neaerrary

action to evict the encroachments in 5 7 No. 48.1 of Chinnadugam Village of Jalumuru

Mandal, Srikakulam Diitrict claslified . i "Kakarlavani Cheruvu" by following Due

process of Law and rubriit the compli.r,rce report to this office immediately through

the Revenue Divilional Officer. Srikakulam so as enable this office to rubmit the

detailed report to the Hon'ble National 6reen Tribunal,Chennai.

It is submitted that. in the referen,:e I'h and 9'h cited, the Tahhsildar. Jalumuru has

reported that, a5 per the inrtructions of the Diitrict Collector. Srikakulam. he hal

proposed for evection on dt.26.07.201!3 and requested the Station House Officer.

Jalumuru to provide the necetsary ,ecurity arrangements Men and women

Constables on dt.26.O7 .2O23.at.10.0OA.M. Chinnadugam Village,Jalumuru Mandal to

avoid inconvenience from the encroachtrs'.

It is submitted that. the Tahsild,rr, Jalumuru has also Jtated that. heavy rains

occurred from dt.25.07.2023. lo 27.07 i:O23 and inundated the encroached fields and

bunds, the evection work not potsil)le through JCB and could not be evicted.

but on 08.O8.2023 the revenue officiiils along with SHO Jalumuru and police perrons

went to encroached paddy fields with one JCB and I Tractor for eviction paddy fieldl in

"Kakarlavani Tank" in Sy.No. 48-l of Chinnadugam Village, Jalumuru Mandal and at

that time they have evicted 08 Acres of A8riculture encroachments out of l4.77cents' but

the remaining extent was not postible f(n eviction ar the encroached fields are with fully

mud and water due to heavy rainJ and also submitted that, the remaining extent will be

b
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From
smt. B.Santhi, M.A,
Revenue Divisional Officer.
Srikakulam,
Sir,
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evicted after drain of stagnant water from encroached fieldl in "Kakarlavani Tank" in

5y.No.48-1, of Chinnadugam Village, Jalumuru Mandal.

The Tahsildar. Jalumuru has further submitted that, regarding the remaining

encroachments. permanent structureJ were formed in an extent of Ac.l.60 in Sy.No.48ll

ar detailed below and the removal of the encroachments may lead to law and order

problem in the above village as one habitation was formed in the part of the above

survey number.

Table of the permanent structures:

Occupied
extent with

con5tructiont
78 Slabbed House Ac.O.lOcentr

B4 Tiled

House(Penkitillu)

Ac.O.08cents

Type of
Construction

Duration of
Occupation/C

onstruction

25 years

25 years

25 years

25 years

Assessme

nt
Number

25 years

Name of Encroacher

6unda Krishna 5/o
Tatayya

Nagamani Hemaltha

W/o Mohanarao

) 25 years

3 Panga Adilakshmi Wo
Rajulu

25 years

4 i Ravada Simmanna 5/o

! Bodeyya

5 Baggu Simhachalam 5/o

Dalappadu

86 5labbed House

198 Slabbed House

89 Slabbed House

Ac.0.locents

Ac.O.lOcents

Ac.0.08centt

6 105 5labbed House Ac.0. lOcentrDunga Apparao S/o

Simmayya

25 years

7 25 years

8

Ampali 5imhachalam

5/o Boddeyya

Surapu Mugatayya 5/o
Appalaramayya

I Challa Appanna S/o

Yarrayya

l0 Baggu Syamasundarao

5/o 5uryanarayana

25 years

ll Challa Adinarayana S/o

6urumurty

206 5labbed House Ac.O.07cents

Slabbed House208 Ac.O.'lOcents

r36 5labbed House Ac.0.lOcentr

205 Slabbed House Ac.0.1Ocentl

Slabbed House Ac.0.05centr 25 years

25 yearst2 Challa Cavirashu 5/o
Adinarayana

Challa Ramana 5/o
Adinarayana

25 years

25 years14 Gorle Punyavathi Wo
Chinnarao

25 yearsl5

25 years

Gedela Mallamma Wo
Gavarayya

Patta Appanna 5/o
5uryanarayana

25 yearsDasari Ramu 5/o

Appalaramayya

25 yearsPanga Ramana 5/o
Rajulu

t9 6ondu Ramana 5/o
Krishna

t02 5labbed House Ac.0.O8cents

'101 Slabbed House Ac.0.08cents

Slabbed Houseoo Ac.0.06cents

Slabbed House Ac.0.06cents97

104 5labbed House Ac.0.06cents

5labbed House Ac.0.10cents

Slabbed House6t Ac.0.'l0centt

B8 Slabbed House Ac.0.08centr 25 years

l3
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ln this regard. it submitted that. ne.esrary instructions were issued to the Tahsildar,

Jalumuru for removal of the remaining agricultural encroachments in 5y.No.48,ll in

"Kakarlavani Tank" of Chinnadugam Vi lage, Jalumuru Mandal.

It is further rubmitted that regarding the eviction of 108 permanent structure, that

are developed in the S.Nos 48/l and 5!). it cannot be possible to evict as it may lead to

the law and order issue in the village since the encroachers are living in the raid

abandoned tank from the past 25 years above and they have developed one habitation

in the above land and it is difficult to reallocate the entire habitation (108 permanent

rtructurer) to a different area and alsc, their social and religious customt cannot be

reproduced.

ln thir regard, the report of the T,rhsildar, Jalumuru ir submitted herewith for kind

perusal and for further necessary action i'1 the matter.

Yours faithfully,
Sd,/-B.Santhi.

Revenue Divisional Officer,
Srikakulam.

/h.c.b.o//

Divisi lArlministr tve
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